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IN THE NATIONAL GREEN TRIBUNAL, 
WESTERN BENCH, AT PUNE 

ORIGINAL APPLICATION NO.  101 OF 2019 
 

IN THE MATTER OF:  

Sayyed Md. Sabir Usman & Anr.            ….Applicant 

Versus 

Union of India & Ors.                              …..Respondents 

 

REJOINDER ON BEHALF OF RESPONDENT NO. 15 

MOST RESPECTFULLY SHOWETH: 

1. That ‘Gujarat Heavy Chemicals Limited’, whose name had been changed 

to GHCL Limited way back in the year 2003, has been arrayed as Respondent 

No.15 in the Original Application No. 101 of 2019 filed by the Original 

Applicants herein thereby giving an impression before this Hon’ble Tribunal 

that “Gujarat Heavy Chemicals Limited” and “GHCL Limited” are two 

different entities distinct and separate from each other and that the limestone 

mined by two Limestone Mines of GHCL Limited at Gorakhmadi and 

Kodidra is being consumed by another legal entity called “Gujarat Heavy 

Chemicals Limited”, which is nothing but a clear attempt to mislead this 

Hon’ble Tribunal into passing an adverse order against “Gujarat Heavy 

Chemical Limited”, which has already subject to a litigation and passing of 

an order where a penalty has been imposed on it by this Hon’ble Tribunal vide 

its Order dated 29.11.2021 in Original Application No. 58 of 2018 where the 

legal entity called “GHCL Limited” (earlier known as Gujarat Heavy 

Chemicals Limited)  to which Government of Gujarat had granted limestone 

leases at Village Gorakhmadi and Village Kodidra had been impleaded as 

Respondent Nos.20 and 21. The Applicant has by his ingenious drafting and 

misleading arguments tried to camouflage and supress the aforesaid true facts 
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solely to harass Respondent No.15 which is now known as GHCL Limited 

after its name was changed in the year 2003 vide Certificate of Change of 

Name issued by the Ministry of Finance, Department of Company Affairs 

dated 21.11.2003 issued under his seal by the Registrar of Companies Gujarat 

at Ahmedabad. The answering Respondent, vide the Interlocutory Application 

No.125 of 2023 had therefore prayed for deletion of its name from the array 

of Respondents in the present Original Application. 

2.  The fact that Gujarat Heavy Chemicals Limited (now known as GHCL 

Limited) had several limestone leases and  two of its mines at Village 

Gorakhmadi and Village Kodidra were under dispute with regard to 

Environmental Clearances and the same has been adjudicated by this Hon’ble 

Tribunal  in Original Application No. 58 of 2018 titled ‘Protection of 

Environment and Public Service Committee Vs. Union of India & Others’ 

where these two mines of GHCL Limited were arrayed as Respondent Nos 20 

and 21 and the same has been suppressed by the Original Applicant solely to 

harass the answering Respondent No.15. In view of the case the specific mines 

were also arrayed as party which this Hon’ble Tribunal was pleased to remove 

as Party Respondents vide Order dated 25.11.2022 in the present proceedings. 

The Original Applicant, who has fraudulently arrayed the very same legal 

entity called GHCL Limited as Respondent No.15 by referring to it by its 

erstwhile or old name “Gujarat Heavy Chemicals Limited” is a very serious 

fraud being played by the Original Applicant on this Hon’ble Tribunal.  

3. That on 21.08.2023, the Original Applicant has filed their objections to the 

aforesaid Interlocutory Application No.125 of 2023, stating albeit wrongly,  

that  the answering Respondent is the end consumer and ultimate beneficiary 

of the illegally mined limestone, hence should be liable to pay compensation 

for the environment degradation when admittedly the Respondent No.15, 
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which is the leaseholder of the mines at Village Gorakhmadi and Village 

Kodidra had already paid a penalty in view of the Order dated 14.11.2022 

passed in Original Application No. 58 of 2018 titled ‘Protection of 

Environment and Public Service Committee Vs. Union of India & Others’ 

under its earlier name Gujarat Heavy Chemicals Limited and has also paid 

and discharged the penalty in January 2023. 

4. The case of the Original Applicant that the penalty imposed on and paid by 

GHCL Limited (earlier known as Gujarat Heavy Chemicals Limited) in the 

earlier Original Application No.58 of 2018 for violation by its two limestone 

mines at Village Gorakhmadi and Village Kodidra does not relate to answering 

Respondent No.15 i.e., Gujarat Heavy Chemicals Limited, which is the end 

consumer of limestone mined by GHCL Limited is an absurd argument and 

deserves to be rejected as the legal entity called GHCL Limited and Gujarat 

Heavy Chemicals Limited are one and the same and there is no sale and 

transfer of ownership of limestone mined by GHCL Limited as being narrated 

by the Original Applicant in its Original Application.      

5. That the present Rejoinder is for the limited purpose of clarifying the false 

and misleading assertions made by the Original Applicants in their objection 

and to seek the indulgence of this Hon’ble Tribunal to allow its application 

for deletion of name of “Gujarat Heavy Chemicals Limited” from the array 

of parties for the reasons stated above. For removal of doubts, it is clarified 

that GHCL Limited (earlier known as Gujarat Heavy Chemicals Limited) 

is a legal entity incorporated under the Companies Act, 1956 “and having 

perpetual succession and a common seal”. The legal entity is a body corporate 

and may own several assets and liabilities. Whether these are assets or 

liabilities, these are of the legal entity. Movement of goods or raw material 

from one location to another cannot constitute sale or transfer of assets as there 
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is no passing of consideration within the body corporate. It is like an 

individual moving some goods from one hand to another without transfer of 

title or ownership in those goods. That GHCL Limited (earlier known as 

Gujarat Heavy Chemicals Limited) was granted mining leases by the 

Government of Gujarat for mining limestone, which is a raw material used 

captively by the said GHCL Limited in the manufacture of its final product. 

The title in the limestone mined by GHCL Limited remains in GHCL Limited 

and does not pass on to another legal entity called Gujarat Heavy Chemicals 

Limited as is sought to be projected by the Original Applicant.    

 

6. A brief chronology of events establishing that the company ownership/lessee 

is the same for the mine as well as the soda ash plant is mentioned below –  

a) GHCL Ltd. in collaboration with Gujarat Industrial Corporation Ltd. 

obtained the lease for 8.73 Ha of land for limestone mining in 

Gorakhmadhi village in 1987. A Copy of the lease deed is marked and 

annexed as Annexure R/1.  

b) In 1998, GHCL Ltd. established the soda ash plant in Sutrapada, 

Gujarat. 

c) In 1993, the said lease was transferred in the name of GHCL Ltd. A 

Copy of the transfer deed is marked and annexed as Annexure R/2 

d) That ‘Gujarat Heavy Chemicals Limited’ is the old name for ‘GHCL 

Limited’, a company incorporated under the Companies Act, 1956 

(vide CIN No. L24100GJ1983PLC006513). The Certificate of 

Incorporation issued by The Registrar of Companies, Gujarat on 21st 

November 2003 recording the change of name from “Gujarat Heavy 

Chemicals Limited” to “GHCL Limited” in terms of Section 23(1) of 

The Companies Act, 1956 is annexed hereto as Annexure – R/3. 
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e) In 2007, GHCL Ltd. acquired the lease for an area of 4.7 ha for 

limestone mining in Kodidra Village. A Copy of the lease deed is 

marked and annexed as Annexure R/4.  

7. Thus, from the above it is evident that the same company, GHCL Ltd.  (earlier 

known as Gujarat Heavy Chemicals Limited) operates the mines as well as 

the soda ash plant and there is no transfer of ownership of limestone mined 

when the limestone mined by GHCL Limited is consumed by GHCL Limited 

at another location for manufacture of its final product. It is like an individual 

moving the goods in his right hand to his left hand. GHCL Limited (earlier 

known as Gujarat Heavy Chemicals Limited) is a body corporate or legal 

entity from the date of its incorporation having a perpetual succession and a 

common seal with the right to sue and be sued in its own name. Therefore, the 

argument being canvassed by the Original Applicant is an absurd argument 

without understanding the fundamentals of Companies Act which treat a 

company incorporated under it as a juridical, artificial or legal person with an 

identity which is distinct and separate from its own promoters or shareholders. 

Therefore, to treat the limestone mines leased to GHCL Limited as an entity 

separate and distinct from the legal entity which owns it is a concept unknown 

to laws of India. To complicate things, the Original Applicant, who is 

misleading this Hon’ble Tribunal by trying to create a distinction that does not 

exist in law, is using the old name of the GHCL Limited (i.e., Gujarat Heavy 

Chemicals Limited) at one place and GHCL Limited at the other places to give 

the impression that these two are different legal entities.   

8. It is most respectfully submitted that GHCL Limited (formerly known as 

Gujarat Heavy Chemicals Limited) is both, the leaseholder of the limestone 

mines where limestone is mined, as well as the end user of the limestone 

mined at the aforesaid two mines that were arrayed as Respondent Nos. 48 
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and 49 and later deleted vide Order dated 29.11.2021. Therefore, the objection 

filed by the Original Applicant that the end user of limestone is the ultimate 

beneficiary of illegally mined limestone and should be penalised even in the 

absence of any legal provision to that effect under Rule 21 of The Gujarat 

Mineral (Prevention of Illegal Mining, Transportation and Storage) Rules, 

2017 is an absurd argument and deserves to be rejected outright as GHCL 

Limited, which was the leaseholder of the two mines had mined and captively 

consumed the limestone and the lis regarding the same has already been 

adjudicated in an earlier Original Application No. 58 of 2018 titled ‘Protection 

of Environment and Public Service Committee Vs. Union of India & Others’ 

where these two mines of GHCL Limited were arrayed as Respondent Nos 20 

and 21. 

9. Therefore, the Objection filed by the Original Applicants to the effect that 

Respondent No.15 is the end user of the limestone illegally mined and 

supplied by Respondent Nos. 48 and 49 and that therefore the Interlocutory 

Application No.125 of 2023 filed on behalf of Respondent No.15 for deletion 

of its name from the array of parties should not be allowed as this end user 

which has consumed the limestone illegally mined by Respondent Nos, 48 

and 49 has not been penalised in the earlier Original Application No. 58 of 

2018; is an absurd submission made by the Original Applicants with the sole 

objective of misleading this Hon’ble Tribunal into imposing further penalties 

on the very same legal entity called GHCL Limited which had been arrayed 

as Respondent No.15 by its earlier old name Viz., “Gujarat Heavy 

Chemicals Limited”, with full knowledge that the name of “Gujarat Heavy 

Chemicals Limited” had already been changed to “GHCL Limited” way 

back on 21st November 2003 and the said GHCL Limited had paid and 

discharged in full the penalty imposed on its leasehold mines arrayed as 

7
3406



 

 

Respondent Nos. 48 and 49 in Original Application No. 101 of 2019 in 

compliance of the Judgment dated 14.11.2022 passed in the earlier Original 

Application No. 58 of 2018 titled ‘Protection of Environment and Public 

Service Committee Vs. Union of India & Others’ where the two mines of 

GHCL Limited were arrayed as Respondent Nos 20 and 21. 

10. That further, the said mines were also Respondents in OA No. 58/2018 titled 

‘Protection of Environment and Public Service Committee v. Union of India 

& Others’, wherein the same allegations of illegal mining were looked into 

and adjudicated upon by the Hon’ble Tribunal herein. On 14.11.2022, this 

Hon’ble Tribunal issued the final Order and Judgement in OA No. 58/2018, 

determining the compensation for undertaking mining post 31.03.2016 

without adequate clearances. In determining the compensation, this Hon’ble 

Tribunal had also considered the sale value of the mineral. Thus, the 

compensation amount includes penalty for any alleged profit amount obtained 

by the answering Respondent. The Original Applicant, for reasons best known 

to them, has falsely submitted to make it seem that the end user, GHCL’s 

Sutrapada plant is operated by a different company i.e., Respondent No.15 

instead of disclosing that GHCL Limited is the new name of Respondent 

No.15 Viz., Gujarat Heavy Chemicals Limited. This Hon’ble Tribunal may 

take strict note of the conduct of the Original Applicant, who has deliberately 

and wilfully misrepresented facts to mislead this Hon’ble Tribunal to penalise 

Respondent No.15 i.e., Gujarat Heavy Chemicals Limited when it has already 

been penalised by its new name i.e., GHCL Limited in Original Application 

No.58 of 2018 and has also paid and discharged in full the penalty vide challan 

details provided hereinafter. A copy each of the receipts issued by State 

Pollution Control Board, Gujarat for deposit / payment of penalty by 

Respondent No. 15 on behalf of Respondent 
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Nos. 48 and 49 herein as per final Order and Judgment dated 14.11.2022 in 

OA No. 58 of 2018 titled ‘Protection of Environment and Public Service 

Committee Vs. Union of India & Others’ is collectively annexed hereto as 

Annexure – R/5. The receipts clearly show that even the payment of penalty 

was made by the legal entity called GHCL Limited (formerly known as 

Gujarat Heavy Chemicals Limited) and that the Original Applicants have 

made false and misleading averments in their Original Application and have 

wasted the precious time of this Hon’ble Tribunal solely with the objective of 

misleading this Hon’ble Tribunal into passing some adverse order against 

Respondent No.15, which is nothing but a gross abuse of the process of law 

which needs to be looked at seriously as it amounts harassing the industries 

for the personal gains of a few vested interests who file such repeated 

applications to achieve their personal agenda of forcing these local industries 

to meet their illegal demands. In other words, the Original Applicant wants 

Respondent No.15 Viz., Gujarat Heavy Chemicals Limited to be penalised 

again now for having changed its name to GHCL Limited in the year 2003.  

11. That, it is hard to believe that the Original Applicants who claim in Paragraph 

No.4 of their objection to have meticulously evaluated the data available on 

the Website of Respondent No. 14 would not have scanned the Website of 

GHCL Limited to gather information required for filing the Original 

Application. Therefore, the allegation in the Original Application that 

Respondent No.15 is purchasing and consuming the limestone illegally mined 

by Respondent Nos. 48 and 49 for use in the manufacture of its final products 

is a very mischievous and misleading submission designed to play a fraud on 

this Hon’ble Tribunal. A plain reading of Paragraph No.9 (b) of the Original 

Application would clearly establish how the Original Applicants have by their 

ingenious drafting skills camouflaged the true and correct facts as stated 
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hereinbefore with the intention of misleading this Hon’ble Tribunal to pass an 

order against Respondent No.15, which has already been adjudicated in an 

order in Original Application No.58 of 2017 and has also paid the penalty 

imposed by this Hon’ble Tribiunal in terms of its Final Judgment dated 

14.11.2022. A Screenshot of the relevant Paragraph No.9 (b) of the Original 

Application is reproduced below: 

 

12. That the very same calculated and mischievous allegation is repeated again 

and again by the Original Applicants at different places of the Original 

Application to mislead this Hon’ble Tribunal into believing that, the case of 

Respondent No.15 Viz., Gujarat Heavy Chemicals Limited for deletion of 

name from the array of parties is wholly unjustified because: (i) Respondent 

No.15, which is the end user and ultimate beneficiary of limestone illegally 

mined by Respondent Nos. 48 and 49, is different from Respondent Nos. 48 

and 49, which were deleted from the array of parties by this Hon’ble Tribunal 

on 29.11.2021 on the ground that an earlier application for the same cause of 

action was pending against them, (ii) Respondent No.15 i.e., Gujarat Heavy 

Chemicals Limited was not a party to the earlier Original Application No. 58 

of 2017 and that therefore the Interlocutory Application No.125 of 2023 filed 

by Respondent No.15 for its deletion was not maintainable and (iii) that 

GHCL Limited Limestone Mines arrayed as Respondent Nos. 48 and 49 which 

mine and sell limestone are different from Gujarat Heavy Chemicals Limited, 
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which is consuming the limestone and arrayed as Respondent No.15. The 

following Sub-paragraph in Paragraph No. E of the Original Application 

which is verbatim repeated again and again at Paragraph Nos. F and G of the 

Original Application, is reproduced below: 

  

13. That, there is no merit in the objections filed by the Original Applicants to the 

Interlocutory Application No. 125 of 2023 filed on behalf of Respondent 

No.15 for deletion of its name. The objections filed by the Original Applicants 

are designed to mislead this Hon’ble Tribunal and therefore a gross abuse of 

the process of law and would result in grave miscarriage of justice if 

Interlocutory Application No. 125 of 2023 filed on behalf of Respondent 

No.15 for deletion of its name from the array of parties is not allowed. That it 

is humbly submitted that the answering Respondent cannot be held liable for 

the same offence twice and the present contention of the Original Applicant, 

if applied would lead to double jeopardy. 

14. It is therefore most humbly prayed that this Hon’ble Tribunal may be pleased 

to: 

(a) allow Interlocutory Application No. 125 of 2023 filed on behalf of 

Respondent No.15 for deletion of its name from the array of parties; 

(b) impose exemplary costs on the Original Applicants for wilfully 

misrepresenting material facts with the intention to mislead this Hon’ble 
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Tribunal into dismissing the Interlocutory Application No.125 of 2023 in 

Original Application No.101 of 2019; and 

(c) pass such further or other orders as this Hon’ble Tribunal may deem fit and 

proper in the interests of justice. 

 

Date: 30.12.2023  
Place: Pune 

      DRAWN BY: 

                                                                                            
Sanjay Upadhyay, Mansi Bachani,  

Gitanjali Sanyal & Meghna Sharma 
Advocates for Respondent No.15 

29, LGF, Presidential Estate, 
Nizamuddin East, New Delhi -110013 

Email: mansi@eldfindia.com +91- 8600531203 
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Sameer Manher  
Clerk 
Enviro Legal Defence Frim 
Email: eldflegal@gmail.com +91- 8851323704 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

WESTERN BENCH AT PUNE 

ORIGINAL APPLICATION NO. 101 OF 2019 (WZ) 

---=­IN THE MATTER OF: 

Mr. Sayyed Mohd. Sabir Usman & Anr. 

Versu 
Union of India & Ors. espondents 

I, Mr. Ranjan Tiwari, son of Late Shri H. C. Tiwari aged about 54 years and 

having office at B-38, Institutional Area, Sector - 1 Noida- 201301 (U.P.) and 

presently at New Delhi, do hereby solemnly affirm and declare as under: 

1. That I am the General Manager (Legal) of GHCL Limited, which is a 

company incorporated under the Companies Act, 1956 having its 

registered office at GHCL House, Opp. Punjabi Hall, Near Navrangpura 

Bus - Stand, Navrangpura, Ahmedabad - 380009 and its corporate office 

at the address first mentioned above (hereinafter referred to as Company) 

2. I state that in my official capacity, I have acquainted my self with the facts 

stated hereunder from the official records and being authorities, I am filling 

this affidavit for and on behalf of the Respondent No. 15. 

my knowledge and nothing material has been conceftled there from. 

brd~/ 
DEPONENT 

Verification: . h 
Verified at N~ .W ~ .. on this ~. day of JJ.oG. h1 ~ 2023 that the 

contents of the above affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

there from. AT T E,S T J: D {) WVPW1 / 
~1~ II u::lf ~ Jfavw/t --

'2. ~ \}£.C NeTARY fUBLl~FD DEPONENT 
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of C.Qlleot.Qr to ap;!\}thpriafu a ~d u~¢ w~tl)r ftG'm a,ny stre:ams.,.,.water~~··"R\ ~t~ ~· o.ilil?r 
SI)Urc~S. jn m: 11,1?00'1 :t~e ~ ld 1a:ri~ and ro divyrt, ste,p bip Gr da$ a"lili'$ ~m ()~ Wcater 
coor.se and colkct on:mponnd:auy uch: wa.te:rand.tol;l1a ta1.n: any w::eter-
coprse. culverts-, d:-aintf cir' tesecvoi.f1! bJ1tn .lands, vit~&es~ 
butldings> Q.r wa.tenng pl:a~ fbr hyesroc . r as ·J;efQre accu· 
stomed nOr in :11l}'Wl1Y fo roui orpolhf~~n,y.\S'tEe!l "ded thrt fhec 1Cilfrse~f 
.lessee!! s:hili notinrerfere with the. navlga tjon it1 $!JY t1!i>.l' $hall diven snclr 
strearuwith,(mt the Jlte'\1iq~.t'i written p~mission of JQ,tt$f;at\t nt. 

7. Liberty and power t!') ~ter U.{?()it ;rod use,~~ .S1tmci~t r(Jf tM surfaoo o.f the. uid 
Ja~s for the purpo~ of3tackit'l~,,h,~pro.g F~g or · _ tiier; 'i.n anlHr~Etuoe of tue­
nunes or works en rr;ed on and n.ny toolsF . . . . tn~iU,. e~rdi:11nd ma te,rtals anr! sv bim!~S::d!1g 
or ra~sed und.er. the liberties and p~w<::rs menttone4.in ·this pan. 
" . . ..... . ·. . . y 

~ .~ 

S. (a) ):..iberty a.n5t pQ\}yer to ~ter upo,n 3>~ld-1Ue:a $uftiil'iet.lt pnr QT tlie said lan~~ t~ 
Qenellcja te any c>r ~~o<tueed f:r<>ro th.e Ji!lid !Mid~ ~~21 t."l ¢ffirr)l' a:wacy S'U~h. bene,.ficra'ted Qt. 

'to C'B~E, upon 
ljl,Q,d~ :;e:a-, 
re.h fo.t win 
wor'k ere.,, 

To sigJr dri:ve 
and make ')?:it~ 
shaft$ and 'in~ 
c!mC)I" ~te. 

")"q tg;a~~G~4s 
.mil~>'~ eto:, 
a1'ld 11i"i!!. e.xi:st• 
·~Jnlld$ ani:! 
ccf;l,.}'S, 

To ~~ W\\I\et 
from B~l'ealll 
bt~. ;,.'' 

Ji'l"' 

ts~~tkln 
and W!!~ing 
~y~f:pro9tla.­
~E 

"'coke 
used 

ilS. c:ia~~rooat 
~H 
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"" 

.~~ ix1 or upoit the Sl:l;id laildf, 
,. ,.,. ,~. th~ St~te~go-vefJ.tn'leut 

Sl:x~ G&'l?,.srrtm~tt\..S11a.U m;r dt:!si~e 
"' •>" ' .. ···•· · .· .. ' ' '\.: ' ,. 

}.2 

Ifar. tM ~ 114 of s{;t cit~rl,~ , ·. .. ,, . , 
t~~~lt'ird .term nitder the :flrtJ¥isi:aA .~¢f;ul.}tea h1 clause 4 

.,~. i§,~ l:Wl boLLud t(! 
lj~ .. ~Jl.~t*Je·~~:w{J;l'C)t t~e 

eH~cti"'e t~ar~ shall temai it jflQ!: ~Ol;rthe said 1Jind at,Y e:rl_gin~$§ 
str\lefu~es. trantwa'ts, ra;iJways ~cl. .otli<:r wur~.. eree:riou. 9, 

m'J.WftiWhlQh are SOl re.qtli:rc!f b:Y tl\e. l¢'1SSee}Je~ed!- ill c6Jine~fi,~ x~iJh. operaiitsm~bli!Uiy 
Qther 4$;n4s !wid b}rJ:tim~ qndet pJ:ospecti.ng Licence or mining. i~~~ tlie' W'!\il' sl\nJI, 
l.f rtot remoVed ny the Jesseefle.~ withih one c:~.~n&ar )Utillths at1:er llftt-ke in wdti~ 
resmnng t.lteit: t:elnov~l .lias ~~.n, giy~~~<l th~ ~{i~sees h$tltd $fate' ('$,{).Velltncnt . l;\e 
d~d tQ. become t'1.1~ p:rofl':r{ly l)ftli~ ~tat.~ Governn,ent and Dlll>Y lbc'5tl{d (rf tlisp6$..--d ~{; in 
sl.Jicb mttn11er as the Sta:te G0vern:me~i$hclldcem fit withouLliabitt¥ t~ pt;;;y a;ny~"l~nsari.cm 
or t~ .a~qunl. to th.e les~~~~ lit t(js~t tlly:re,9f. 

Propm:t '~ lett 
ptoru Gt1an si " 
1no_luhs: aft~ 
det¥mtnu tin n 
t;1flli:\\sl\!:, 

1.~ . Bv~~Y·•,ll!JUC¢ b~t tM~ p~e~~·~i!~~r~gr~i&Jtd tfl ,be .. Jfh~ll (' 
·11•in: writing t.o .str$11 -person x~~denr 911 tlt.c su]f.t ,latl<ls 
~ pttrpOse of receiviug s:uca itoti~ .and ·if there shall·. 

t.hen:~e~ suttll noti<:(!Jiltall b~_.~m .~~ the. l~ss~l~&.Q.y' tetT!>t~~4 Nrlst;11ua~.td· t~fue 
fe.>s.ee/~ at th~ llddre~. I't;CQ,rrl~ , 'J:r~ tht~ ~I~ase . or ut 1iuCJ1 ~th~.z~~r~ 1n". Ina~ ~,s the:,,n 
ie$eej~:rnayftom to tnne to t:uncm Wrt{lng to tire State Oovermnenulestgn:ate far tne!J' 
t~ipt oi~pti~s and e~e-ry. ~ucn ~rJ:i~·Sil.iJ.U ~.dee'!.JJ~?:d t9 b~t'>r4.'1~'ll'!OJ.<t'Wll~l,1 se-r~ l!POn 
the t<JS~"'<!'f.lessi!es~and.shall net be qtres«one.ct,or challenged 'byhtm. 

S:. If :tn'V eveut thcr qrJ.<:r 
by efe ctntr-<il Go.~'ttntnent hi 
Cl'i~iot! Rufus, l~60, thtde 

.e[¢'~~· 
t'~S:e.t\t.. 

· $tare Gqvs=pun~ut sri! r~vi$~ r¢v;.sw~ 9'1' ~:u;,w!Jl-tl; 
~ af :pt:oee¢diiig~ .u~l;!Cli•**~~,r- 'li of tile Ml~¢1-~tt 

~hn.'ll, n;ot bp entitled ~,~~~Q~t: f¥r ¥!iY N~~ 
of,~\;l po~~m Sl'!):d Pti~l~&~' t'ltlnj~rmi ~~~ h.i~,. 

.fl:lllll tUTit"' o[ 
'Stare ·r:rom 

~nf 
tl}~y 

sa:t.i(ln. 

,;s1, ;p'l)? tl£~ 'j:)tlttply;e 

R~.J;t!r,~f>to/~ .. ·.~~ 
L,~,Y~'ITNESS 'VHEiUi!)F 1i,tt~'!l.l'f"$_e~t ha"e b*n lmfnt'.Cr. fter,eajtder 

:t};~.\ll~lpg.tile day ~Hl¢ JC~r f\rs.t·'~~!;Wf' Wrttte !J. 

.Sign.tW.1w B., .. K .. Sinl'ta,. cellJ~ctcr~ J~~ · «Jl,i~frDR 

:tf 
r, A>?. .~·" 
f'1 'f'( .'(, t"'t?."'"~" .. ~,... 

&-£ 

s~r!'> Ad:J 4 j i'~! 
'4 "4-lt ;' i 

~VI .PIM~~·zr· ~h 
c·~ ... -.·.·.~l.;·~ •. .. -.... ~··~-...... t··l_· .. ····•. ' /' ().i .,. t~· . , .•.. .,..._.. . ... ...... . 

, .. : .... / >' ____ vx,( ..... ~ .. ~-~ .. 
'1~~ 

I .n . r· .. ,., .. t· .:..·. . . . 
,.,~~ "-~ 

;, f, 

~~~ · -•~' ~"\f-. CQ;r,..:'~-, ~- ~: 
. , ~~~ \i~, -~~ :.:~ft.~.;:~~ ~. I ~· 

,:$~ .;• :tJ\ " *''I. . ~ 

~·*' q. .. fr..~. k. • •.•• ". "'.' . ~- $ ' ,,~~, '''4-"T' 

II{~~~ ~.). 
I· 1: . l . 
' ... ,;, 4 I . '~.' !!!:f. 

"'''' '·"~·· .. · :· • , ' .. f!J~ , >f3:11't.t§{T if.J~r~ ~~~;;?1 ... · · -1. \. 1 ~~ '.·.·· i'· -' - { 
.~~"' . .;: ,.- ~- - -- -."' ---- ··;\» ·- . ~ - _(..;'\._ '-..._ 't . - - .: ..& 

- ,. ,,.._ ol( ~ - ~~ _· -- -:~ 

?1\~"TRD Af TifE OOVFRI\1-!'.ENT l'l'tf$ · . ·,u:x;n)I\R'i\... ·~~ ·.'t(>'¢ t J';Jy.al\~·v~·-. 
~ l-!,~. '1;3r_~~ • 

~*""". -.q; ... ...~ \ .?.: . :> .. 2--· ~~i-~ ~ i!t!:~ 
..-' 
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afte.r c 

cla.u•;;e shall namely t-

Il \SA} The le.a.<s.e exeqat,ed at t.he capital 

'l'ovm of the State Gti.JAR.-~~.r (n<'.ltne o£ ehe State) and 

subject to the f}rov'ision of N:tic:te 2.26 ot the 

Consti tut:ion of "-rtd.:Ua, it is neret>:.{ a.<;.J;reed ll.pon oy 

t:he leasee leasor that event of. 

di$',9Ute 

condition of 1 

to the: 

upder 

t;o1J..chinq t he 
use 

o .f all 

relationship o.f tnre- 1 easee and teasor., th'e sui..,..;s 

(or appeals) shall be filed in the Ci Vi.l courts at. 

SiJNA-GiwH (Nama of the City} and it is nereby 

e:rtp:eessly a:g-reao. that neicher party shall be 

F9r ~ un ~naif 
.IJ:iiOV3'.iTKIA.!.< 

a :suit or bring action or file 

p diace courts 

LTD . 
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FORM K 

MODEL FORM OF MINING LEASE 

(See Rule 31) 

THIS INDENTURE made this 5th day of January 1987 between the Governor of Gujarat 
(hereinafter referred to as the “State Government” which expression shall where the context so 

admits be deemed to include the successors and assigns) of the one part and 

 

When the lessee     (Name of person with address and occupation) (hereinafter referred to as 

 is an individual     “lessee” which expression shall where the context so admits be deemed to  

                               include his heirs, executors, administrators, representatives and  

                               permitted assigns). 

When the lessee     (Name of person with address and occupation) (hereinafter referred to as 

are more than        “lessee” which expression shall where the context so admits be deemed to 

one individual        include their respective heirs, executors, administrators, representatives 

                               and their permitted assigns). 

When the lessee    (Name and address of partner) son of son of all carrying on business in   

 is a registered        partnership  under the name and style of  

firm                        (name of their firms) registered under the Indian Partnership Act, 1932  

                               (9 of 1932) and having their registered office at  .. in the town .. of               

                                (hereinafter referred to as “the lessees”) which express-on where the   

                               context so admits be deemed to include all the said partners, their    

                               respective heirs, executors, administrators, legal representatives and  

                               permitted assigns). 

                               GUJARAT INDUSTRIAL INVESTMENT CORPORATION LTD 

When the lessee    (Name of company) a company registered under Companies Act (Act under) 

 is a re-registered  which incorporated) and having its registered office at 1956 (No 1524 dt.   

company                12-8-68) Chunibhai Chambers, Ashram Road, Ahemdabad. 

                               (Address) (hereinafter refereed to as the lessee which expression shall  

                               where the context so admit be deemed to include its successors and  

                               permitted assigns) of the other part. 

 

                 WHEREAS THE lessee/lessees has/have applied to the State Government in 
accordance with the Mineral Concession Rules, 1960 (hereinafter referred to as the said rules) for 
a mining lease for Limestone in respect of the lands described in Part-I of the schedule hereunder 
written and has/have deposited with the State Government the sum of Rs.1000/- as a security and 
a sum of Rs. 500/- for meeting the preliminary expenses for a mining lease (and whereas the 
Central Government has approve the grant of a lease)* (No. M-II-152 (57) 61, dated 15th October, 
1963). 

         WITNESSETH that in consideration of the rents and royalties convenants and agreements 
by and in these presents and the schedule hereunder written reserved and contained and on the part 
of the lessee/lessees to be paid observed and performed the State Government (with the approval 
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of the Central Government)* hereby grants and demises into the lessee/lessees. All those the mine 
beds/veins seamas of Lime Stone (herestate the mineral or minerals) (hereinafter and in the 
schedule referred to as the said minerals) situated lying and being in or under the lands which are 
referred to in Part-I of the said schedule together with the liberties, powers and privileges to he 
exercised or enjoyed in connection herewith which are mentioned in Part II of the said schedule 
subject to the restrictions and conditions as to the exercise and enjoyment of such liberties powers, 
and privileges which are mentioned in Part-III of the said schedule EXCEPT and reserving out of 
this demise upto the State Government the liberties, powers and privileges mentioned in Part-IV 
of the said schedule TO HOLD the premises hereby granted and demised upto the lessee/lessees 
from the 5th day of january1985-1986 for the term of 20 years thence next ensuring YIELDING 
AND PAYING therefore upto the State Government the serveral rents and royalties metioned in 
Part V of the said Schedule at the respective times therein specified subject to the provisions in 
Part VI of the said Schedule and the lessee/lessees hereby convenants/convenant with the State 
Government as in Part-VII of the said schedule is expressed and the State Government hereby 
covenants with the lessee/lessees as in Part VIII of the said Schedule as expressed AND it is hereby 
mutually agreed between the parties hereto as in Part-IX of the said Schedule is expressed. 

     IN WITNESS WHEREOF these presents have been executed in manner hereunder appearing 
the day and year first above written. 

     The Schedule above referred to as per Govt. Order No. MOR 1586 .. 

(J) Qc-1 – 1 

PART – I 

The Area of this lease 

All that tracts of land situated at Gorakhmadhi (Description of area or areas)         Location and 

In (Paragana) in Veraval the registration district of Junagadh Sub-district              area of the 

Veraval and thana bearing Cadastral Survey Nos. as per attached schedule            lease                                                                                                                      

Containing area of or thereabouts delineated on the plan hereto annexed and 

Thereon colored and bounded as follows: 

            

           On the North by: 

           On the South by: 

           On the West by: 

           On the East by: 

Hereinafter referred to as “the said Lands”. 

PART – II 

Liberties, powers and Privileges to be exercised and enjoyed by the lessee/lessees subject to the 
restrictions and conditions in Part-III 

 

To enter upon land and search for win work etc., 

1. Liberty and power at all times during the term hereby demised to enter upon the said lands 
and to search for, mine, bore, dig, drill for, win, work, dress, process, convert, carry away 
and dispose of the said mineral/minerals. 

To sink drive and make pits shafts and inclines etc. 

2. Liberty and power for or in connection with any of the purposes mentioned in this part to 
sink, drive, make, maintain and use in the said lands and pits, shafts, inclines, drifts, levels, 

To enter 
upon land 
and 
search for 
win work 
etc., 

 

To sink 
drive and 
make pits 
shafts and 
inclines 
etc. 
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water-ways, air-ways and other works (and to use, maintain deepen or extend say existing 
work of the like nature in the said lands). 

To bring and use machinery equipment etc. 

3. Liberty and power for or in connection with any of the purposes mentioned in this part of 
erect, construct, maintain and use in the said lands any engines, machinery plants, dressing 
floors, furnaces, coke, oven brickkiln, workshops, store-houses, bungalows, god owns, 
sheds and other building and other works and conveniences of the like nature on or under 
the said lands.  

To make roads and ways etc., and use existing roads and ways. 

4. Liberty and power or in connection with any of the purposes, mentioned in this part to 
make any tramways, railways, roads, aircraft landing grounds, and other ways in or over 
the said lands and to use, maintain and go and repass with or without horses, cattle, wagon, 
aircrafts, locomotives or other vehicles over the same (or any existing tramways, railways, 
roads and other ways in or over the said lands) on such conditions as may be agreed to. 

 

5. Liberty and power for or in connection with any of the purposes mentioned in this part to 
quarry and get stone, gravel, and other buildings and road materials and clay and to use 
and employ the same and to manufacture such clay in to bricks or tiles and to use such 
bricks or tiles but not to sell any such material, bricks or tiles. 

 

6.  Liberty and power for or in connection with any of the purposes mentioned in this part but 
subject to the rights of any existing or future lessees and with the written permission of 
Collector to appropriate and use water from any streams, water-courses, springs or other 
sources in or upon the said lands and to divert, step up or dam any was stream of water 
course and collect or impound any such water and to make construct and maintain any 
water course culverts, drains or reservoirs batt not as so to deprive any cultivated lands, 
villages, buildings, or watering place for livestock of a reasonable supply of water as before 
accustomed nor in any way to foul or pollute any streams or springs. Provided that the 
lessee/lessees shall not interfere with the navigation in any navigable stream nor shall divert 
such stream without the written permission of the State Government 

 

7. Liberty and power to enter upon and use a sufficient part of the surface of the said lands 
for the purpose of stacking, heaping, stoing or depositing there in any produce of the mines 
or works carried on and any tools, equipment, earth and materials and substances dug or 
raised under the liberties and powers mentioned in this part. 

 

8. (a) Liberty and power to enter upon and use a sufficient part of the said lands to beneficiate 
any or produced from the said lands and to carry away such beneficiated or 

 

(b) Liberty and power upon the said lands to convert into coke any coal or coal dust 
produced from the said lands and to carry away such coke. 
 
 
 

lessee/lessees in or upon the said lands and which the lessee/lessees is not bound to deliver to the 
State Government under clause 20 of part VII of the Schedule and which the State Government 
shall not desire to purchase. 

6. If at the end of six calendar months after the expiration or sooner determinations of the 
said term under the provision contained in clause 4 of Part VII of the Schedule become 

To bring 
and use 
machine
ry 
equipme
nt etc. 

 

To make 
roads and 
ways etc., 
and use 
existing 
roads and 
ways. 

 

To get 
building 
and road 
materials 
etc. 

 

To use 
water 
from 
stream 
etc. 

 

To use 
land for 
stacking 
heaping 
depositi
ng 
purposes 

 

Beneficiati
on and 
conveying 
away of 
production 

 To make 
coke (To 
be used 
in case if 
coal 
only) 

 

Property 
left after 
six month 
of 
determina
tion of 
lease 
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effective there shall remain in or upon the said land any engines, machinery, plant 
buildings, structures, tramways, railways and other works, erection and conveniences 
or other property which are not required by the lessee/lessees in connection with 
operations in any other lands held by him/them under prospecting Licence or mining 
lease, the same shall if not removed by the lessee/lessees within one calendar months 
after notice in writing requiring their removal has been given to the Lessee/lessees by 
the State Government be deemed to become the property of the State Government and 
may be sold or disposed of in such manner as the State Government shall deem fit 
without liablity to pay any compensation or to the account to the lessee/lessees in 
respect thereof. 

 
7. Every notice by these presents required to be given to the lessee/lemeer shall be given 

in writing to such person resident on the said lands as the lessee/lessees may appoint 
for the purpose of receiving such notice and if there shall have been no such 
appointment then every such notice shall be sent to the lessee/lessees by registered post 
addressed to the lessee/lessees at the address recorded in this lease or at such other 
address in India as the a lessee/lessees may from to time to time in writing to the State 
Government designate for their receipt of notices and every such service shall be 
deemed to be proper and valid service upon the lessee/lessess and shall not be 
questioned or challenged by him. 

 
 

8. If any event the order of the State Government are revised, reviewed, or cancelled by 
the Central Government in pusuance of proceedings under chapter VII of the Mineral 
Concession Rules, 1960, the lessee/lessees shall not be entitled to compensation for 
any loss sustained by the lessee/lessees in exercise of the powers and privileges 
conferred upon him/them by these present.  
 
 

9.  For the purpose of stamp duty the anticipation royalty from the demised land in Rs. 
63000/- per year. 

IN WITNESS WHEREOF these present have been executed in the manner hereunder 
appearing the day and year first above written. 

Signed by B.K. Sinha, IAS Collector, Junagadh                                    COLLECTOR 

For and behalf of the governor of Gujarat.                                     Junagadh Dist. Junagadh 

In the presence of 

1. Shri K.P. Patel 
2. Shri H.R. Trivedi 

Shri V.C. Sekar Sr. Manager 

In presence of 

1. P.C. Bhandari 
2. N.K. Sharma 

 

 

 

 

 

 

 

Notice 

 

Immunity 
of State 
from 
Governme
nt liability 
to pay 
compensati
on. 
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(3) In schedule - I, 

     (b) In form K in part IX, after clause 8 the following clause shall be added, namely – “(BA) 
The lease 12 executed at JUNAGADH the capital Town of the State GUJARAT (name of the State) 
and subject to the provision of Article 226 of the Constitution of India, it is hereby agreed upon by 
the leasee and the leasor that in that event of any dispute in relation to the area under the lease, 
condition of lease, the use realisable under the lease and in respect of all matter touching the 
relationship of the leasee and the leasor, the suits (or appeals) shall be filed in the Civil Courts at 
JUNAGADH (Name of the City) and it is hereby expressly agreed that neither party shall be 
competent to file a suit or bring any action or file any petition at any place other than the courts 
named above;" 

 

For & On behalf of  

GUJARAT INDUSTRIAL INVESTMENT CORPORATION LTD. 

 

 

 

VC. Sekar 

(VC Sekar) 

SR.MANAGER (CHEM) 
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D 

I F 0 R M '0' 

MODEL FORM FOR TRANSFER OF MINING LEASE 
(See rule 37A) 

\)\ 

WHEN THE TRANSFER~IS .o\N INDIVIDUAL This inc1en i:.U.L a 
made th~e .• , •.• •• ~. ~ ..• day of •• {::(0./s!!S:. •• 19~-Z· • • BY\e~ei~"n \.~~~~-\i\...._'-\:-...v~'""~" ~~~111:)~~"\\~ L..'l:.D.Lh rson with 

• • • • • • • • • • • • • • • • •••••• ~name of l;. e pe ~~"~"~ ~ "-ll.. ~"'.'<"\~U'\.\)'\.~l- h 
address and occupation} ~hereinafter referred to as t e 

"transferor" which expre~:::ion shall where all context ~0 
admits be deemed to include his heirs, executors admin -· 

strators, representatives and permitted assigns) • 

''·· !E:N THE TRANSFERORS ARE MORE'I'llAN ONE INDIVIDUAL, 
N ;A. (N d •••••••••••••••••• arne of the person with address an 

occu· 1t:i:on_ and •••••••••••••••••••••• (Name of person with 

/'',' -.:.~~""a~dtess and occupation (hereinafter referred to as the '/ . . ; "':'---.._: .. 
t;· >,......,....._~t_ratl~feror II 'wh.ich eXpreSSiOn Shall WOere the COOteXt r,· r -... .. \"~;:,. G( so,admits be deemed to include their re5pective heirs, • ' -z;.. .. I ~~ exe~~~1rs administrators, re~resentatives and their peri-
j · nitte .. assigns). ) 1:' ' 
' J .:< 

~ ./ ·· N A 
~ '- _; .t EN THE TRAN SEROR IS A REG IS TE C:D FIRt-1 •••• • •• • •.••• • • 
~ 

t ...__, ..... ~ 

·""'-"!A<l~'>.,.. . 
-:~ •.•••••••••••• (Name of the person with address of all the 

' -%~ ::r~--,11 -

- · partners) all carrying on uusiness in partnership under the 

firm name and style of ••••••••••••••••••••• (Name of the firm) 

registered under the Indian Partnership Act 1932 (9 of 1932) 

and h.:, ving their registered office at •••.•••••••••••••••••• 

\hc,...,.,.inafte.r) referred to as ·.:.he "trans!eL'OJ.'" l<llld• c::Xt>l-~~slo•• 

whet<.: the context so admits the deemed to irn.:lud.:! cl.l t:h~ suid 

partners, their respe...:tive heirs, executors, leg~J. rcpre:Jcl'it .. -

atives and permitted assigns)" 

WHErtE ... ~IE TRANSFEROR IS A. REGISTERED COMPANY Guj ar<:1t Industri 
al Investment"to~pn:"ttd7 

(N arne of company) a company registered under •••••••••••••••• 

(Act under whi~h incorpo~ted)and having its registered office 
Chunnibhai Chambers'M:d ) ( 1 at ••••••••••• .._, ••• d."-" dress here nafter referred to as the 

Ashram road, Anme aoa • 
"transferor" which expression shall where th~ co.ltt::x 1: ~u <:t..Lnl ts 

be deemed to include its successors nnd per~ni\:.i:.ed u~::> .. ·:..~••~) 

of the first part. 

tt"\/~A N D 

·' If, 
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vn~EN THE TRANSFEREE IS AN INDIVIDUAL N. A. • •••• ................. 
(Name of person with address and occupation' (hereinafter 

referred to as the " ansferee" which expression shall where 

the context so admits be deemed to include his heirs,execu­

tors, administrators' representatives and penni tted assigns) 

'dliF.:N THE TRAN!:>FEREES ARE t-10RE THAN ONE INDIVIUUJ\L • -t:! :;;.; • • 
·····•••••••••(name of the person with address and occupation) 

and •••••••••••••(Name of the person with address and occu­

pation) hereinafter referred to as the" transferee" deemed to 

include their respective heirs, executors, administrators, 

representati~e and their permitted assigns) 

WHEN THE TRANSFEREE IS A REGISTERED FIRM N • .'t.. • 
It ••••••••• • •••••••• 

i'6;- ••• • • • • • • • • • • (Name and address of all the partners all carry-
~.~ r,:...._t .J ,· .... 

·(C· ·-,....-...::<l~g ,on business in partership under the firm name and st;yle 

'>l~~?~~~· • • · · • • • .,. · • • • • ........... (Name of the firm) registered 
urld~il the India~ Partnership Act, 1932 (9 of 1932) and having 
1'*·· tne~~ registered office at ••••••••••••••••••••••••••••••••• 

,I IE1 
, .fhe~pinafter referred to as th··'' transferee" which expression 
\ ./ /.rr 
1'0.\~~:._tjfe the context so admits be deemed to include/all the said 

:~~.~P~- ~ners, their respective theirs, executors. legal repre!:lent­
atives and permitted assigns). 

WHEN THE TRANSFEREE IS A REGISTERED COMPANY ?~{1{Pit~~~YY.~~mi­
••••••••(Name of Company) a company registered under(Act under 

which incorporated) and having its registered office at ••••• 

• B.h.i)<p~!J.h.a.i • .CP.aflp.e_r.s_,r.a:-r.r.a.n$Jp~~dress) O'~ereinafter referred 

to as the 11 trari'~fif:~r'ttnich expression shall where the context 

so admits be deemed to include ::_ts successors and permitted 

;igns)of the second part. 

AN D 

The' Governor of ........ P~J.a.r.a.t. ............... (hereinafter re-
ferred to as the 'State Govt.' 1-1hich elllpression shall where the 

context so admits be deemed to include the succes~;ors an 11 

••signsit~~ part. 

·' 

. ' 

r 
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\'[l"lLil.EAS by vitue of ""'1 indenture of lease dated the .?;-!;-f?537 ••• 
and reylstered as No ••• ~?~ ....... on •• ??;!?;~?~? .. dated )in 

the o~fice Of the Sub Registrar or ••••• ~~9 fif~~ .• · ••• (place) 
(hereinafter referred to us lease:) the original whereof is 

att~ched here to an~ marked 'A' e~~ered into between the State 

oovt.(therein called the lessor) and the transferor(therejn 

called· t'v• lessee)' the transferor is entitled to search for, 
A ork the · i d LimestonE~ win an~ w m nes an minerals in respect of ••••••••••••• 

, •• f •••••••••• (name of minerala/s)in the lande described in 

the Schedule thereto and also in Schedule annexed hereto for the 

te.cm and s_uoject to the payment of tents and royalities and 

observance and performance of the lessee's convenent and con­

ditions in the ~aid deed to lease reserved and contained inclu­
ding a c )nvenant· not to as..:..ign the lease or any interest there 
reunder without the previous sanction of the State Govti. 

~D WHEREAS the transferor is noe desirous of transfering and 

.;~~signinq lease t:.o the transferee and the State Govt. has, 
~-· (! ' • 

,-~&t the· request of •the tran5Eror,(,lrante" (with the prior ~• a 
_ 1 t approval -of the Central Govt.) permission to 1t.he transferor 

vide order N~.M~~;!~~7~~;?~;~!?~;~~dated •••••• ~!7~~1~?~ .. 
. I • 

to such a~:.·t;7" sfer and assignment of the lease up-Dn the <.:on-
diti.·on ..Jolt t. e transferee) enterinq into an aqreemetd; in and 

·c~~~~?~ the terms and con4i tions herein af~er aetforth. 

Now the Deed· Witnesseth as flollowsr 

01. In consideration ot R:s •••• ...-..~.-?;;-;.,,paid by the trana­
~eror, the receipt of which ~he tranaferor hereby cck• 
nowledqe the transferor hereby conveys •••iqnl and trana­
fera unto the tranaferee ~ll the riqhtl and obliqationa 
under the said hereinbefore recited leaae and to hold the 
same unto the tranateree with eftect trom , ?.f.·.~~;/~ ... 
for the expired period of the!said lease, 

02, The transferee hereby convenants with the State Govt. 
that from and after transfer and assignment of the lease 
th~ tLJnsferee shall be bound by, and the liable to per­
form, observe and conform'and the subject to all the pro­
visions of all the convenants, stipulation and co11di i.:ions 
contained in said hereinbefore recited leasE: i.. the :;-:..J,;-3 

rn.:m. ·r in a 11 re'spc:cts as if the lease had been gran ted 

to the transferee Xi:kl! as the :.case thereunder and he had 
originally executed it as such . 

. ~ 

• I 

I' 

I 
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( i) 

(ii) 

(Iii) 

4 

It is further hereby a 
feror of the one part ~r~ed and declared by the trans-
part that. n the transferee of the other 

I 

THe transferor and tr f 
ansured that .the mine~~ ~fee declare that they have 
the mining lease is being ghts over the area for which 
State Government. transferred vest in the ax%8 

The transferor hereby d 1 
subject, mortgaged 0 iec asre that he has not assigned 
the mining lease n rb i any other manner transferred 
persons has any rio~t eng transferred and that no other 
the present minin gl s, title or interest whereunder in 

g ease being transferred. 

The "transferor further declares that he has not entered 
into or made any agreement contract or understanding 
whereby he had been or is being directly or indirectly 
financed to a substantial e:-:tent by or under \lhich the 
transferor's operation or understandings Here or are being 
substantially controlled by any person or body of persons 
ot;1er than the transfero~. 

(iv) The transferor further declares that he has furnished an 
affidvit alongwith his application for transfer of the 

· present mining lease apecifying therein the amount that 

~~~::~ ~:. ~~o~a~h=l~~:~;f;~~=~/proposes to take as consideration 

r~l;.:·. The transferee further declares that he is financially i . c capable of and vri 11 rH rectly undertake mining operations. 

/9' (fiY}:The transferee hold:s a Certificate of approval and Income 
[Tax Clearance Certificate in Form 'C' form the Income Tax 

/..{ ·.'.:Officer concerned • 
...... !';9"1r ~:'?' 
1aAC ,.-.: 
~~vii)The transferor has supplied to ~he tran:sferee the original/ 
~· or certified copies o£ all t<.e plans of abandoned workings 

in the area and in a belt 65 metres wide surrounding it. 

(viii) The transferee hereby further declt• .·ed that as a conse­
quence of this transfer, the total areas while held by 
him under mineral concessions are in contravention of 
Section 6 of the Mines and Minerals(Regulatio:"l and De­
velopment) Act, 1957 or rule 35 of the Mineral Concession 
Rules, 1960. 

(ix) The tr.msferor has paid all the rent, royalties and 
ot r dues towards Govt. till this date, in respect· of 
this lease. 
IN WITNESS WHEREOF THE parties hereto have signed on 
the date and year first above written. 
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~ •~~o."'-.!'· ~ 

"CD E PVL ~-~ 

J.oc-.Uoa 3nd Brtta ot the :tease, 

AU the t tra ot ot la~ • a1 t\.a ted 1 t -'~<-4 OtA. a..dL{."( 

_____ (Description ot arua or area" >)J RW v'~J-
-----<a (hrasa.ua) 1n. ~------
the Registration Diatt, _Jf..th~cu..._ aub,DJ.att. 

U (!_~~ and thana __ p~ kO-f (pc:_lcu..._ 
bearing Otdestra1 SurYef loa _tt~Ja-1£ ccmtai.D1Dc 

an area o1 1/&<.I g,.zi r II ur 'Ulere about delinea­

ted on the plan hereto 8Zlllexted end. thereon colour·ed 

-----------and bounchH1 as tollow 1-

~ Dll ROR!H !T 
ON THE SOUTH BY 

1/i:!J:f:f>~~~:, <li Tim EAST BY J c(k ~"'-Y ~~ (/U__¥9.:_ lfu.~ 
rto;;.--.:.._ <.: )\:,_ AND ~. 

il 1~'71 ) ~ j 

i 
'1 

J 
,, 

I 

J 

r ~ '"\~,;~~~~·_. 1'HE WEST BY 6 ' '"~ ) ... ~, 
1 >~ Sfgn~ by ~URUPRASAD MOHAPATRA • CO LECTOR . 

· , .: / • [. A. S. lunattMih Dist. }UIJIJjat/b / 

~ . 
·\ 

~ ' . , ..... 
;,J, i. 

lor· aDd. on behaU. o.t the St~te Qc'vt• 1n th6 presJ;ot / 

1. S . k · \J~ ~' (,~ \..{) ~ ,~-r . Ce:,· 1 

~t@loay and · ; g Dept\. 

2 \-:)_ ""'-. \\.'-'\\ltr(' ..S'-.:ID"Vt.~c<f ~ 1 
• 

.~ l-

Jk,. ~Signature o! Transterer 
.1.''"~--.Ul' presence o! withllessu. 

~)-
d. P. RALDER 

D?. General Manng&r (Mities} 
Gujarat Heavy Ch.,tnicals Ltd. 

~ 

1. ~ jt....,Q'{,J$1 
~ (\\\.0--J 

2. ~>J!-j) 
~.;r, 

1. 

S1nneture o.t Tr~!eree 
in tha presence ot 

z. ~1 
~--· --'0- ·vAL-) 
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GRAM: COMPANYREG TEL! 
f·m;.til >,, J' ,, r A\ '\( l · "4_;:-;.r 1 

GO\ ER'\i~tf-:1\'T fH ll\DL\ 
t\U~ISTR\' <W Fl\A\CE 

l1!:f'ARf.\H;~.;T CW COMPAf'Y.". '""'·"· t 
OFFICE OF THE fU<(;Js U<AH OF CO \I P"\\lES,Gt J \ t< \ r. 

IHI WI' 'f'.HP .\:\Kl!~ms:-,J\\ll 

~Al\.:\1\:l'! I<A,All \tEl HlL\1 )-

Li'l 1 Oaio ;>' 1 ·/CH 

I' 

GUJARA'T HEAVY CHEMICALS LIMITED, 

Hall, Near Navrnngpura Bus 
ra, Ahmedabad,9. 

{ ,tf !i:Jilll.' • 

\';:, .~ l the ( 

V·i 1!11 ; ~::~:nnnct: !.o your dwltHJ 
;vld tn ,,ndt:r sectzm 2 1 of ntt 

al uf ll:v ''idl ;d 1 

r\,:1, 
lL1L,'li: 

~~ 

Jll;gtL:l l t >:I-

' 
!l.j G(t.e:nment o! !nt"li3 ' rvtifltS!ry of LBV\ ' JuStJC·Ct & 

/\!tars. No G S.R NO 501' E\ dated 

Numv ot tram 

GUJARAT HEAVY CHEMICALS LIMITED 

TO 

GHCL LIMITED 
ti 

'd!~,t~~-, ;:, 'f 

( B.N. ~ARISH } 
REGISTRAR OF COMPANIES 

GUJARAT. 

~. 
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14.,95 SPL. ADt< ~-.. 

~ 

r· . 

! 

.I 
\ 

When the 
lessee is an 

, individu n!. 

\ 
·When the 
less~e are 
u1ort- than 
one indi­
vidu ai. 

For, C H C L 

~ 

TilE VEIUW~ W:RC41,11:.,E 
~BI.NKLTC 

!tAli~ BRANCH SUStiASH RO 

~ OO.Ir~AlllHIA\1'115;? 

~.f;."' 

~ 
~~l:i~. · ... ~~ 

,,~::,_;~. 

, 7 4 02 7 4UG 30 2u 07 

;m, fl'io (D) \itll ""' 1ft mt: 11 : 59 

R~O 11 4 8 9 31-PB5G 97 

STAMP DUTY GUJARAT 

. .. 

\Viit-:-1···· 
2~~w~r 2b 

L2° ~,· 

~CL'-''· 

~b~rised Sign;;.torJ 

FOR-~1- K 
lvi.ODEL FOR OF lvffi'<Th'"G LEASE 

(SEE RTJLE: 31) 

. .. 

T!:is ind~nlurc~ 111 ude this .... ..f.~.:::-.9::-..Qj ........ du.y of ~9.p~.~:t.,/);~~1-
betwe¢n the Gove:-uor of Gujarat (htr~inafte-r refar!!:d to as "th;! ')talc 

Govern:nent" which ex~res!:iion shall were the context so admits be Jc,'L.I ;d 10 

include the :;uccessois and a5sig.n5) \lf thi! one pllr! t~-nj 

.......................................................... ".~ .............. . . .... , .......... . 
(name of person) with address and occupation (lter~tn<!.ftcr referred to ::~"til~ 
lessee" which ~xpre.ssion slJ~ll whw·. the. coute>:l ~0 a;lmlts be de.em~·.i tu ii:­

clude hi:; h~.irs.t~xecnton:r:iidm inislrators, represeululiVC~ and permitted :J:: r~·.n•i 
• • 

( Nmll e of p~r~ou with flddre!:is and occupation ) 

. / 
(hen:inttfter rel\m~d t'l ns "the less~e~!~hich expre;;iort shall \-Yhere th~ l'vr• · 
text so admits b;; deemeJ to incjude their respective IH.:irs. executors, adm :ni.'­
trators, representative and \,herr penn itt~d assign::i. 

IJMITED I ) • 
I ~ I 

Df ATTQIUifY HILDER 

I 

F 

30
3429

ELDF
Typewritten Text
ANNEXURE R/4



a-- --........... ~~~..._ _____ -

Evaluating unlicensed DynamicPOF feature. Click here for details. {4:0:eval] 

f ·err~~ 
' l ""' :~. ' ':lTI b 

/'' ..., .t:- i . 
:l-., "6 ·- _ ... :,· ' 

Wh~::t the 
l·;ssee IS a 
n•.giw•.rC;<. 
firm. 

When th~ 

lessee ic; a 
registe.red 
c~mp..,ny. 

~on of 
\ -""~- {} I) ~- ,_l~ ;:;·; ,. <U1 J n~drcss v f \i <~i\!to:r) 

of 
'" ~01: o[ ,·.1 qlJ carry· 

in~ on bt!sinL':is ~.l ;>jfl:l~ri!hip und~~ the n:~.nH .m~ :l~ !c of 

(N;:1n:: Jftheir firms) r!gl~­

\m~d ut\1!~;-:llt> :t:cti<Vl P•~rtlierslli!l A:t. 193'! \9 ~f 1':132), aad haviu:; thdr 
reg,ish're:\ vf uifi~·;; ·.:,•. in t'n t: 

tOVd! !if {~1ereir:..f:er ;·eferr::d t'> ;:.:; ''the lessees") whlo:.h 
expr·.;~~ 1:1 \ ... ;!';~-; '.(~.;; c:,11;e~.t S;> f'···.~tts be ::L,:,,n,,! lo include ali 1!:: ~•:1J 

}lr.nn~;·; ~:H:~~ rtsp::tiv·: !1eirr:, cxen .. ors. ltgal r~p:e~t.'r.t:;tives a11rl pcrmit­
t~ci us~iru;,). 

r 1lrL. 1: •1.1 ~Nar:leofCu:o>jl:l.llj) 
1.."'1 ~ l- (,...IW\1~ . , . 

a com p;.ny r~31st::r::d undr.r (oW\ F"'' ~Ad-, 1~ S 6 (Act. l n J rr 
which i•;•,o:-pc:al~\i.l ·,:\(~ hav!i1!! i:s •·:$istcn:d ofiicc :~l c, HC l-

H(l1..L>.-L 1 .S...v"-~t-; K. So(,·t+cJ, -t- pp· ru•j"'-b," fM.(./ 1 tJMJyaY'(f"',_,~ 
._AhiM-<"t:l, .... ~{ ~ J • I .... I . h , .. ~t~l~l rt'~·~).n.~:eui·~~l~r r';Lcrri!u to <'S L•e ~sse~ '.V!iiC 1 e~:press:o:1 s ,u; ·;,tH·re 

the coir.ext so :.·~n: ;i. b~ du~mcd to :ni:IJde it~~~· ·:c:.:~sors and perm 1ll~u :l:.· 

sign~·) A~!1e c:~:t:::- ;:Ht 

WEER!~AS th~ i·:ss-~.:-1\~sse\'s !ll1s!lu .. ·.,.~ appli~d to illeSlate Govenuc-:ut iu 
GUJAP.A:i nccorcen(~;! with t!1e l\!ir.t.::u! concession Rub, 1960 (herdmafl.:r 
rc:ferrr.•! l'> ilS t~;l~ s,1iJ .ruh~s) for am !.1ing leas~ f(Jr L\'1/Y).e <;.tcV\J.... 1n 
resp(:Cl of the httd•; ~:;sc::i!>c.d i;! ?t:.r.·lvf t:lc sche.hlt' hereur.dn wrttlru 
r.r:d i!?. iJ~l[!V~ dcno::i'.r:•l '.'lith StP<~': G•·· vern!!len~ tho: st·!~ ofRs: 1 o 1 e-n(--
as'!~C'Irity,:::,~thc~n;:1 ofl;~s: IC'Ul'/- for me-:.ting the,prcllmir.ar~ 
e:qn;Les fur miaitlg k<l£e (<l:Hl WH3REAS lhi! C:i!ntral Gov~ru11rn\ hob 
appro· .. e.·~ the! gri!:lt of ti1e ie:J.£e) •(1-:u. r.J.-li-152 (:-7) 61, dated October 
1%3}. 

• • 
Wl'fl•'ESSETR :h::.~ i:t C::!u~i,i:.::::.tioc -:of the rwt; .utd myalties con~::~ 
"Jil~ 'l"r:•em ... _.,•,: i-11 .,..,_ rl jo, ·:, "'s:- ·.)~, ... _, .. :.· a•· d th ~' Fl.t•da le h ereun'1"r vd%~~ 
;;~~~~~-e~i -~n·; ~-c~;;~;~:.;d .. a;:·~· .. ;i; ·~;;·~--~_,·;~t ·;>[ '.h~ i:·s~:-e I k~s~es ;; lH· ~4J,_~ 
obseud ~nd [l~,-~·smtet1 t~~. Sl~h' (; ''Jera~;teat (with the llj)prvval of(t~e ~ 
C .. lltr·>lt'o\'""f"'"""''" l·~r" 1'v ''f""r' '•Jl~ ·'·t·tis~· ;t•tole-se~l!··- ..... l,\11 ~ ..., ~to ., ~· '·"·' ..... • I ~\ ·~.J :.·• (,u • ., t. ll .,..•,.. 0 , •• :') • 0 :)., '• .-~~.,.. ... )! t- ~"" 

tllo ~" ll, • ,., ; .. , •. ' .. '·· J ,,;,:,..s , .. 'tt' ··r . f L , "''I~ •A e.. \.. 911 
,.\. ~\o'.hPo<Oo·!) J.,\,;..JI "'•' .-)yr.. ,c.,,. I {IV\~~'t1:J•r '1/.''--

(her .. "'"l" ,··j (' ·~ ;, ••.. ,.,1 Ar •n i1 ··--··}el fH~rt·J- "f:.,, l J J·n th ~ ~ -'il .. J•· !--~ _t;:.l. '\.' ._,lC. \· .' • .;.J,J..\•ftW· .; • ,\ \•lQ i;),. \ \.• • hU!•'I.- '-I I "• o.Li"'" lot • ~ 

fured ro :i3 (:j~ ;;r.i,! !:,1:t~:n:L) situak,i l,rit.g th,• b.:·ng in or uudu to lanJ;c-.: 
whic:1 art: rder~~~ ti• i•1 'p;·rt of ih e ~:-: ~ ~~:h edu I~ tor,cth er with th c libc; ltc!l 

powt :-;, il'"! r.:iY:by, •:: to lie <:'-xercisd or :r..i('\·q1 ·il conne::tiou h~• r.\\ :th 
whic·1 ~•e !l\1':\:iu!!Cl; ir. P:.l~.- ll o: ~i.~ said ;:.t;ht:Ju !: ~ubj:ct to Lit: r:.:~LitC· 
tio n~ :''l d co'1 J iti~!l 'i :\E to the l'.:.: ~rei~., ;;il c\ en_ioym ~JIL of such lib enies pow. 
e.rs. \:ltl priv ikge:; '-ll: ict r\:-C' !:! :t: tic:· ;:(1 'l: jl,;r~ l! of th -;uid sc!P~dt: k 
r,<rr·.-:·~ :·~n~.! r---:.·~~···ia~· nn: ,-:'-'' r.i~i:. ._:.-.yi-~-: ~:.~~. <- :~r:··r~ <·,·, 1 • .:,.t :; i ~;·t •. It 

:- . :: (A:i' r-
~r --- . - . .t 

.:J / 3 / • 
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~~ 
Part· 
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·•r I!> ~ f 
~ fl\: 1, • • ( 

t S""'.$'1J£':_;•'!f*'ry.-:-~·· 

?. s-~ ~ l '3 i 2 b 
·' I ' 

t
·'-'7;'";" ;,·~-'" .· 

~ u IJ' t. • • 
c:..~.-~ ........ 

TO HOLD the premises hereby granted and demised upto the lessee/lessees from the day of 
"Y~'.>J...,.hm · 19 __ for the term of 20 'f...,.!._ years thence next ensuring YIELDING 
A PAYING therefore upto the State Government the several rents and royalt1es ment10ned m 
Part-Y of the said Schedule at the respective times therein specified subject to the provisions 
contained in Part-VI of the said Schedule and the lessee/lessees hereby convenants/convenant 
with the State Government as in Part-VII of the said schedule is expressed and the State 
Government hereby covenants with the lessee/lessees as in Part -VIII of the said Schedule as 
expressed AND it is hereby mutually agreed between the parties hereto as in Part- IX of the said 
Schedule is expressed. 

IN WITNESS WHEREOF these presents have been executed in manner hereunder appearing the 
day and year first above written. 

The Schedule above referred to 

PART -1 
The Area of This Lease 

Location and area of the lease 

All that tract of lands situated at Ko <L• J "( "-. Description of ar a o'r areas) in 
(Pargana) in :J u. Y\;F o-.cll., the Registration District of . V eJt..D-V Sub-Disfticf 
and Thana Ve..--'to..v bearing Cadastral Survey Nos '?>\ Lj ·10()0 [.kc.J-
containing an area of or thereabouts delineated on the plan hereto annexed 

1 
and thereon 

coloured and bounded as follows: 

On the North by : 
On the South by : 1\ s. s. l-\{) \.,) N \ N A 'T T A Cttl.: C> tY A-P 
On the West by : 
On the East by : 

hereinafter referred to as "the said Lands". 

PART -II 
Liberties, Powers and Privileges to be exercised and enjoyed by the lessee/lessees subject to the 
restrictions and conditions in Part-Ill. 

I. To enter upon !and & search for win, work etc. 

Liberty and power at all times during the term hereby de:nised to enter upon the sai4 lands and to 
search for, mine, bore, dig, drill for, win, work, dress, process, convert, carry away and dispose 
of the said mineral/minerals . 

. .. 
2. To sink drive and make pits, shafts and inclines etc. 

Liberty and power for or in connection with any of the purposes mentioned in this part to sink, 
drive, make, maintain and use in the said lands and pits, shafts, inclines, drifts, levels, water­

ays, air-ways and other works (and to use, maintain, deepen or extend any existing work of the 
ike nature in the said lands) 

For ~CL Ltd . 

.~~. i, •. ~ '· .• ~- _r ('. r ,. t .-... •Lit~.' J,,,.'.J ·J··,.r!,,r:=!Jf 
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3. To bring and use machinery equipment etc. 

'

20f.9"?! 
w.r •.. ,~~ ~·«: • w;.-·.' ·.-~ ... 

Liberty and power for or in connection with any of the purposes mentioned in this part of erect, 
construct, maintain and use in the said lands any engines, machinery plant, dressing floors, 
furnaces, coke, oven brick kilns, workshops, store-houses, bungalows, godowns, sheds and other 
building and other works and conveniences of the like nature on or under the said lands. 

4. To make roads and ways etc. and use existing roads and ways. 

Liberty and power or in connection with any and use of the purpose, mentioned in this part to 
make existing roads any tramways, railways, roads, aircraft and ways. landing grounds and other 
ways in or over the said lands and to use, maintain and go and repass with or without horses. 
cattle, wagon, aircrafts, locomotives or other vehicles over the same (or any existing tramways. 
railways, roads and other ways in or over the said lands) on such con_ditions as may be agreed to. 

5. To get building and road materials etc. 

Liberty and power for or in connection with any of the purposes mentioned in this part to quarry 
and get stone, gravel and other building and road materials and clay and to use and employ the 
same and to manufacture such clay in to bricks or tiles and to use such bricks or tiles but not to 
sell any such materials,bricks or tiles. 

6. To use water from stream etc. 

. 

Liberty and power for or in connection with any of the purposes mentioned in this part but 
subject to the rights of any existing or future lesses and with the written ;:>ermission of 
Collector to appropriate and use water from any streams, water-courses, springs or other 
sources in or upon the said lands and to divert, step up or dam any such stream or water 
course and collect or impound any such water and to make construct and maintain any water 
course, culverts, drains or reservoirs but not as so to deprive any cultivated lands, village~ • 
buildings. or watering place for livestock of a reasonable supply of water as before accustomed 
nor in any way to foul or pollute any streams or springs. Provided that the lessee/lessees shall 
not interfere with the navigation in any navigable stream nor shall divert such stream without the 
previous written permission of the State Government. 

7. To use land for stacking, heaping, depositing purposes. 

Liberty and power to enter upon and use a sufficient part of tl1e surface of the said lands for 
the purpose of stacking,, heaping, storing or depositing there in any produce of the mines or 
works carried on and any tools, equipment, earth and materials and substances dug or raised 
under the liberties and powers mentioned in this part. 

8(a) Beneficiation and conveying away of production. 

Liberty and power to enter upon and use a sufficient part of the said lands to beneficiate any ore 
produced from the said lands and to carry away such beneficiated ore. 

8(b) To make coke (to be used in case of coal only) 
Liberty and power upon the said lands to convert into coke any coal or coal dust produced from 
the said lands and to carry away such coke. ;-... ""'- . 
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4 A. Compensation for damage to reserved forest . C".ftr. " ' • 

The leasee/leasees shall pay such compensation as may be assessed by the Chief Conservator 'Of • 
Forest for damage caused to the land in any area of the reserved forest on account of the mining 
operation carried out in such area. The compensation for such damage shall be based on the value 
of the standing trees in the said area and twenty times the sum of annual revenue derived by the 
Government from such land immediately before the grant of lease. 

5. No mining operation within 50 meters of public works etc. 

The lessee/lessees shall not work or carry on or allow to be workt>d or carried on any mmmg 
operation at or to any point within a distance of 50 meters from any railway line except with the 
previous written permission of the Railway Administration "concerned or under or beneath any 
ropeway or any ropeway trestle or station, except, under and in accordance with the written 
permission of the authority owing the ropeway" or from any reservoir, canal or other public 
works such as public roads and buildings or inhabited site except with the previous written 
permission of the Collector or any other officer authorised b)' the State Government in this 
behalf and otherwise than in accordance with such instructions, restrictions and conditions 
either general or special which may be attached to such permission. The said distance of 50 
meters shall be measured in the case of railway, reservoir or canal horizontally from the outer toe 
of the bank or the edge of the cutting as the case may be and in case of a building horizontally 
from the plinth thereof. In the case of village roads no working shall be be carried out within 
a distance of 10 meters of the outer edge of the cutting except v. ith the previous perm iss ion of 
the Collector or any other officer duly authorised by the State Government in this behalf and 
otherwise than in accordance with such directions, restrictions and additions,eithet gene~l or 
special, which may be attached to such permission (No.I (51 )/65-M-1!, dated 26th 
February, 1969). 

Explanation : For the purpose of this clause the expression "Railway Administration" shall 
have the same meaning as it is defined to have in the Indian Railway Act,l980,by clause (6) of 
section 3 of that Act. "Public Road" shall mean a road which has been c6nstructed by 
artificially surfaced as district from a track resultiilg from repeated use. Village road will 
include any track shown in the revenue record as village road. 

6. Facilities for adjoining Government licences and lessees. 

The lease/leassees sha!! allow existing the future holders ·)f Government licences or leases 
over any land which is comprised i.n or adjoins or is :-eached by the land held by the 
lessee/lessees reasonable facilities of access thereto: 

PROVIDED THAT no substantial hindrance or interference sh:dl be caused by such holders of 
licences or leases to the operations of the lessee/lessees under these presents and fair 
compensation (as may be mutually agreed upon or in the event of disagreement as may be 
decided by the State Government) shall be made to the lessee/lessees for all loss or damage 

~
sustained by the lessee/lessees by reason of the exercise of this liberty. 
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9. To clear brushwood and to fell and utilise trees etc. 
~ ........ ~.-,;:•,, 

Liberty and power for or in connection with any of the purposes mentioned in this part and 
subject to the existing rights of others and save as provided in clause 3 of Part-Ill of this 
Schedule to clear under-growth and brushwood and to feel and utilise any trees or timber 
standing or found on the said lands provided that the State Government may ask the 
lessee/lessees to pay for any trees or timber felled and utilised by them/him at the rates 
specified by the Collector or the State Government. 

PART-Ill 
Restrictions and Conditions as to the Exercise of the 
liberties, Powers and Privileges Part-11. 

I. No building etc. upon certain places. 

No building or thing shall be erected, set up or placed and no surface operations shall be 
carried on in or upon any public pleasure ground, buring or burial ground or place held sacred by 
any class of persons or any house or village site, public road or other place which the State 
Government may determine as public ground nor in such a manner as to injure or prejudicially 
effect any buildings, works, property or rights of other persons and no land shall be used for 
surface operations which is already occupied by persons other than the State Government for 
work or purposes not included in this lease. The lessee/lessees shall not also interfere with any 
right of way well or tank. 

2. Permission for surface operations in a land not already in use. 

Before using for surface operations any land which has not a!reaciy been used for such 
operations, the lessee/lessees shall give to Collector of the District two calendar months 
previous notice in writing specifying the name or other description of the situation and the extent 
of the land proposed to be so used if objection is issued by the same is required and the said land 
shall not be so used if objection is issued by the Collector within two months after the receipt 
by him of such notice unless the objections so stated shall on reference to the State Government 
be annulled or waived. 

3. To cut trees in unreserved lands 

The lessee/lessees shall not without the express sanction of the Collector cut down or injure 
any timber or trees on the said lands but may without such sanction dear away any brushwood 
or undergrowth which interferes with any operations authorised by these presents. The Collector 
or the State Government may require the lessee/lessees to pay for any trees or timber fell~d and • 
utilised by him/them at the rates specified by the Collector of the District. 

4. To enter upon reserved forest 

Notwithstanding anything in this schedule contained the lessee/lessees shall not enter upon any 
reserved forest included in the said lands without previous sanction in writing of the District 
Forest Officer nor fell cut and use any timber or trees without obtaining the sanction in writing 

1 ~ of that Officer not otherwise than in accordance with such conditions as the State Govt:rnment 
....... ....._AI o., ay prescribed. , 
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PART- V 
ents and Royalties reserved by this Lease. 

I. To pay dead rent or royalty which ever is greater 

The leassee/lessees shall pay, for every year, except the first year of the lease; dead rent as 
specified in clause 2 of this part : 

Provided that where the holder of such mining lease becomes liable under section 9 of the Act, to 
pay royalty for any mineral/minerals removed or consumed by him or by his agent, manager, 
employee, contractor or sub-lessee from the leased area, he shall be I iable to pay either such 
royalty or the dead rent in respect of that area whichever is higher . 

2. Rate and mode of payment of dead rent. 

Subjc~ct to the provisions of clause I of this Part during the subsistence of the lease, the 
lesse,eJiessees shall pay to the State Government annual dead rent for the lands demised and 
described in Part I of this Schedule, at the rate for the time being specified in the third schedule 
to the~ Act. in such manners as may be specified in this behalf by the State Government. 

Sub}ect to the provision of clause I of this part during the subsistence of the lease, the 
Lease!Leasses shall pay to the following rate/rates or at such revised rate/rates which may be 
communicated in writing to the Leassee/Leasses by the State Government per mineral per 
hectares of the lands demised and described in Part-1 of this schedule. 

Name of Dead Rent Area of demised Dead Rent Total Dead 
Minc:ral fixed per Hect. land (Hect) payable Rs. rent payable 

Rs. 
I st year 

J4 \DD) •· L,·1u L, lo o (llt o.o & 
2nd year 

• • 

• • 

3nl year 

Onward ~ LJ on/ .. 'i ·10 \E-)?:.0·0 33 ~4D·O 

• • 

Dead Rent, Surface Rent, etc. will be paid at the State Bank of '1,.?-...,__\Y~ \ .. ""v'C\ 1 Vll.-'~tlvJevery 

~ 

-
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PART-IV 
Liberties, powers and privileges reserved to the State Government. 

1. To work other Minerals. 

Liberty and power for the State Government or to any lessee or persons authorised by it in 
that behalf to enter into and upon the said lands and to search for win, work, dig, get, raise, dress 
process, convert and carry away minerals other than the said minerals and any other substances 
and for these purpose to sink, drive, make, erect, construct, maintain and use such pits, shafts, 
inclines, drifts, levels and other lines waterways, airways, water courses, drains reservoir, 
engines machinery, plant, building, canals, tramways, railways, roadways and other works 
and conveniences as may be deemed necessary or convenient : 

PROVIDED THAT in the exercise of such liberty and power no substantial hindrance or 
interference shall be caused to or with the liberties, powers and privileges of the lessee/lessees 
under these presents and that fair compensation (as may be mutually agreed upon or in the event 
of disagreement as may be decided by the State Government) shall be made to the lessee/lessees 
for all loss or damage sustained by the lessee/lessees by reason or in consequence of the 
exercise of such liberty and power. 

2. To make railways tramways and roads. 

Liberty and power for the State Government ways and roads. or any lessee or person authorised 
by it in that behalf to enter into and upon the said lands and to make upon over or through the 
same any railways, tramways, roadways, or pipelines for any purpose other than those 
mentioned in Part-11 of these presents and to get from the said lands stones gravel earth and 
other materials for making, maintaining and repairing such railways, tramways and roads or any 
existing rai I ways and roads and to go and repass at all times with or without horses, cattle or 
other animal, carts, wagons, carriages, locomotives or other vehicles over or along_ any such 
railways, tramways roads, lines and other ways for all purposes and as occasion may for 
require, provided that in the exercise of such I iberty and power by such other leas see or 
person no substantial hindrance or interference shall be caused to or with the liberties, powers 
and privileges of the lessee/lessees under these presents and that fair compensation'as may be 
mutually agreed upon or in the event of disagreement as may be decided by. the State 
Government shall be made to the lessee/lessees for all loss or damage sustai'ned by Jh~ 
lessee/lessees by reason or in consequence of the exercise by such lessee or person of such 
liberty and powers. 

3. To maintain Pass Book for removal of mineral. 

The le!>St:e/lessees shall maintain a pas~book ir triplicate. He/they or hi~/their agents shall 
before the said mineral is removed from the mining site fill in blanks in all the three parts of the 
pass and detect two pa11s from the pass book and hand over to tile truck driver or the person in 
charge of the vehicle. The truck driver or the person incharge of tile vehicle shall on arrived at 
the Naka hand over one of the two parts of the pass to the Naka clerk. Mines Supervisor or any 
officer of Government in charge of the supervision of the mine who shall verify 'whether the 
mineral of the same description weight etc., as stated in the pass in lo3ded in the truck of the 
vehicles. The third part of the pass shall be handed over to the consignee alongwith the 
consignment. 
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2. Mode of Computation of Royalties. 
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For the purpose of computing the said royalties the lessee/lessees shall keep a correct account 
of the mineral/minerals produced and dispatched. The accounts as well as the weights of the 
mineral/minerals in stock or in the process of export may be checked by an officer authorised by 
the Central or State Government. The computation of royalties shall be decided by the Director 
of Geology and Mining of the State. 

3. Courses of action if rents and royalties are not paid in time. 

Should any rent, royalty or other sums due to the State Government together with simple interest 
due thereon at the rate of twenty four percent per annum under th~ terms and conditions of these 
presents be not paid by the lessee/lessees within the prescribed time, the same may be recovered 
on a certificate of such officer as may be specified by the State Government by general or special 
order, in the same manner as an arrear of land revenues. . . 

PART- VII 
The Convenants of the Lessee/Lessees 

I. Lessee to Pay rents and royalties, taxes, etc. 

The lessee/lessees shall pay the rent, water rate and royalties reserved by this lease 'at such times 
and in the manner provided in PART V and VI of these presents and shall· also pay and 
discharge all taxed, rates, assessments and impositions whatsoever being in the nature of public 
demands which shall from the time to time be charged, assessed or imposed by the authority of 
the Central and State Government upon or in respect of the premises and works of the 
leasees/leasees in common with other premises and works of a like nature except demands for 
land revenue. 

2. To maintain and keep boundary marks in good order. 

The lessee/lessees shall at his/their own expense erect and at all times maintain and keep in 
repair boundary marks and pillars according to the demarcation to be shown in the plan 
annexed to this lease. Such marks and pillars shall be sufficiently clear of the shrubs and other 
obstructions as to allow easy identification. . . 
3. To commence operation within a year and work in a workmen li:...e manner. 

~'~· 
-- I 

Unless the State Government for good cause permits otherwise, the lessee/lessees shall 
commence operation within one year from the date of execution of the lease and shall as there 
after at all times during the continuance of this lease search for, win work and develop the said 
minerals without voluntary intermission in a skillful and workmen like manner and prescribed 
under clause 12 hereinafter without doing or permitting to be done any unnecessary or 
avoidable damage to the surface of the said lands or the crops, buildings, structures or other 
property thereon. For the purposes of this clause oper0tions shall include the erection of 
machinery laying of a tramways or construction of road in connection with the mine. 
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The lessee shall pay royalty and dead rent in four quarterly installment payable on First day of 
January. First day of April, First day of July, and First day of October every year in Sub­
Treasury/Treasury Kodinar (Name of the treasury). 

3. Rate and mode of payment of royalty. 

Subject to the provision of clause I of this part, the lessee/lessees shall during the substance of 
this lease pay to the State Government at such times and in such manner as the State Government 
may prescribe, royalty in respect of any mineral/minerals removed by him/them from the leased 
area at the rate for the time being specified in the Second Schedule to the Mines and Minerals 
(Regulation and Development) Act, 1957. 

4. Payment of Surface rent and Water rate. 

The lessee/lessees shall pay rent and water rate to the State Government in respect of all parts of 
the surface of the said lands which shall from time to time be occupied or used by the 
lessee/lessees under the authority of this presents at the rate that may be specified by the State 
Government, per annum per hectare of the area so occupied or used and so in proportion for any 
area less than a hectare during the period from the commencement of such occupation or use 
until area shall cease to be so occupied or used and shaii as far as possible restore and the 
surface so used to its original conditions. The surfa.:e rent in respect of the area actually 
under mining operation and area utilised for machinery labour quarters and office, shall be equal 
to non-Agriculture assessment i.e. at the rate of Rs per Sq.Meter per annum and 
in respect of the areas occupied but unused i.e. for the remaining area shall be equal to the 
agriculture assessment should be paid at the rate of Rs. per hectare or · part 
thereof per annum from time to time: 

PROVIDED THAT NO such rent/water rate shall be payable in respect of the occupation and use 
of the area comprised in any roads or ways to which the public have ful i right to access. 

PART- VI 
Provisions relating to the Rent and Royalties 

I. Rent and Royalties to be free from dedut:tion etc. 

The rent, water rate and royalties mentioned in Part V of this Schedule S11all be paid fre'e from 
any deductions to the State Government at Kodinar and in such matter as the State Gove~nment 
may prescribed. · 

1\1,1:'-1 ROVIDED ALWAYS and it is hereby agreed that Rs 2000/- the balance standing to the 
~'\ ~ dit of the lessee/lessees on account of the deposit made by him/them as a licensee/licensees 
~) m:> r an area which included the said lands shall be retained and accepted by the State 

1 ) li. vernment in satisfaction of the rents and royalties mentioned in Part V until they reach that 
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To indemnity Government against all claims. ~~-Aal..Ow..J""•:•-· .... , ..... 

lessee/lesses shall make and pay such reasonable satisfaction and compensation as may 
assessed by lawful authority as in accordance with the law in force on the subject for all 

• injury or disturbance which may be done by him/them in exercise of the powers granted 
this lease and shall indemnify and keep indemnifies fully and completely the State 

rnment against all claims which may be made by any person or persons in respect of any 
damage injury or disturbance and all costs and expenses in connection therewith . 

. To secure and keep in good condition pits, shafts, etc·. 

lessee/lessees shall during the subsistence of this lease well and sufficiently secure and 
open with timber or other durable means all pits, shafts and workings that may be made 

used in the s.aid lands and make and maintain sufficient fences to the satisfaction of the 
Government· round every such pit, shafts or workings whether the same is abandoned or 

and shall during the same period keep all working in the said lands except such as may be 
awessible free from water and foul air as far as possible. 

6. To strengthlen and support the mine to necessary extent. 

• • 

lessee/lessees shall strengthen and support to the satisfaction of the Railway • • 
Administration concerned or the State Government, as the case may be, any part of the'mine 
which in its opinion required such strengthening or support for the safety of any railway, 
reservoir canal, road and any other public works or structures. 

7. To allow inspection of working. 

The lesseeliesseess shall allow any officer authorised by the Central Government or the State 
Government in that behalf to enter upon the premises including any in building, excavation or 
land comprised in the lease for the purpose of inspecting, examining, surveying, prospecting and 
making plans thereof sampling collecting a data and the lessee/lessees shall with proper person 
employed by the lessee/lessees and acquainted with the mines and work effectually assist the 
officer, agents, servants and workmen in consulting every such section and shall afford 
them all facilities, information, connected with them the working of the m:nes which they 
may reasonably reqt~ire and also shall and will conform to and observe ail orders and 
regulations which the Central and State Government as the result of such inspection or 
otherwise may from time to time see fit to impose. (No.M-11(69)44/61, dated 7th September 
1961). 

8. To report accident. 

The lessee/lessees shall without delays send to the Collector a report nf any accident causing. .. 
death or serious bodily injury or serious injury to property or seriously affecting or endangering 
life or property which may occur in the course of the operations under this lease. 
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9. To report discovery of other minerals. 

The lessee/lessees shall report to the State Government the discovery in the leased area of an 
mineral not specified in the lease within sixty days of such discovery along with full pa11icular 
of the nature and position of each such find. If any mineral not specified in the lease i 
discovered in the leased area the lessee/lessees shall not win anJ dispose of such mineral unle 
such mineral is included in the lease or a separate lease is obtained therefore. 

• • 

I 0. The lessee/lessees shall at time during the said term keep or cause to be kept at an office t 
be situated upon or near the said lands correct and intelligible books of accounts which sha 
contain accurate entries showing from time to time:-

(I) Quantity and quality ofthe said mineral/minernls realised from the said lands. 
,. 
i 

(2) Quantity of the various qualities of beneficiated or converted (for example co 
converted into coke). 

(3) Quantities of the various qualities of the said mineral/minerals sold an 
exported separately . 

(4) Quantities of the various qualities of the said mineral/minerals otherwi 
disposed of and the manner and purpose of such disposal. 

(5) The prices and all other pa11iculars of al! sales of said mineral/minerals 

(6) The number of persons employed in the mines or work or upon the said lands 
specifying nationality, qualifications and pay of the technical personnel. 

• • 
(7) Such other facts, particulars and circumstances as the Central or the Sta 

Government may from time to time require and shall also furnish free of cha 
to such officers and at such times as the Central and State Government ma 

• appoint true and correct abstract of all or any such books of acqounts and sue 
information and returns to a!! or any of the matters, aforesaid as the Sta 
Government may prescribed and shall at al: reasonable time allow such office 
as the Central Government or Sta::e G(Nernment shail in that behalf appoint t 
enter into and have free acc(:ss to the said officers for the purpose 
examining and inspecting the said books of accounts, plans and records and 
make copies thereof and make extracts the!·efrom. 

• • 
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The lessee/lessees shall at all times during the said term maintain at the mine office correct 
intelligible up-to-date and complete plans and sections of the mines in the said lands. They 
shall show all the operations, and working and all the trenches pits and drillings made by 
him/them in the course of operations carried on by him/them under the lease, faults and other 
disturbances encountered and geological data and all such plans and sections shall be amended 
and filled up by and from actual surveys to be made for that purpose at the end of twelve 
months or any period specified from time to time and the lessee/lessees shall furnish free of 
charge to the Central and State Government true and correct copies of such plans and sections 
whenever required. Accurate records of all trenches, pits and drillings shall show:-

(a) The sub-soil and strata through which they pass. 

(b) Any mineral encountered. 

(c) 
r 

Any other matter of interest and all data required by the Central 
StateGovernment from time to time. 

• • 
and 

The lessee/lessees shall allow any officer of the Central or the State Government, authorised 
in this behalf by the Central Government, to inspect the same at ail reasonable times. He/they 
shall also supply when asked for by the State Government/the Coal Controller/the Director. 
Geological Survey of India/the Director. Indian Bureau of Mines, a composite plan of the area 
showing thickness, dip, inclination etc., of all the seams as also the quantity of reserves 
quality-wise. 

FORM 'K' PART VII ADDENDA- AFTER CLAUSE 11 

II.A The lessee shall pay a wage not less than the minimum w;:Jgc prescribed by the Central or 
State Government from time to time. 

II.B The lessee shall comply with provision of the Mines Act 1952. 

i: I.C The lessee shall take measures for the protection of environment like planting of trees, 
l'eclamation of land,use of pollution control devises, and such other measures as may be 
prescribed by the Central or State Government from time to time at his own expense. • • 

ll.D The lessee shall pay compensation to the occupier of the land on the date and in the 
manner laid down in these rules 

f ''" 1'. '~('/ I fr/ ·~. ~ ... __ ,. 
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12. Act 67 of 1957 

The lessee/lessees shall be bound by such rules as may be issued from time to time by 
Government of India under section 18 of the Mines anu f\1 inerals (Regulation 
Development Act, 1957 (Act 67 of 1957) and shall not carry on mining or other nn••nu•on 

under the said lease in any way other than as prescribed under these rules. 

13. To provide weighing machine. 

Unless specifically exempted by the State Government the lessee/lessees shall provide and at 
times keep at or near the pit head or each of the pit heads at which the said minerals shall 
brought to bank a properly constructed and efficient weighing machine and shall weigh 
cause to be weighed thereon all the said minerals from time to time brought to bank 
exported and converted and also the converted products and shall at the close of each day 
the total weights, ascertained by such means of the said minL:rals, ores products raise 
exported and converted during the previous twenty-four hours to be present at the weighing 
the said minerals as aforesaid and to keep accounts thereof and to check the accounts kept by 
lesseeilessees. The lessee/lessees shall give seven days previous notice in writing to 
Collector of every such measuring or weighing in order that he or some officer on his 
may be present there at. 

14. To allow test of weighing machine. 

The lessee/lessees shall allow any person or persons appoinkd in that behalf by the State 
Government at any time or times during the said term to exam:ne and tests every weighing 
machine to be provided and kept as aforesaid and the weights used there with in order to 
ascertain whether the same respectively are correct and in good repair and order and if upon 
any such examination or testing any such weighing machine or Wt.!ights shall be (ouild 
incorrect or out of repair or order the State Government may require that the same be adjusted, 
repaired and put in order by and at the expenses of the lessee/lessees and if such requisition be 
not complied with within fourteen days after the same shall have been made, the State 
Government may cause such weighing machine or weights to be adjusted, repaired and put in 
order by and the expense of so doing shaii be paid by the lessee/lessees to the State 
Government on demand and if upon any such examination or testing as aforesaid any error 
shall be discovered in any weighing machine or weights to the prejudice of the State 
Government such error shall be regarded as having exi~ted for three calendar months 
previous to the discovery thereof or from the last occasion of so examining and testing the 
same weighing machine and weight in case such occasion shall be within such period of three 
months and the said rent and royalty shall be paid and accounted for accordingly. 

15. To pay compensation for injury of third parties. 

The lessee/lessees shall make and pay reasonable a satisfnctio11 <lnd compensation for all 
damage, injury or disturbance of person or property which may be done by or on the part of 
lessee/lessees in exercise of the liberties and power granted '1y these prese11ts and shall at all 
times save harmless and keep indemnified the State Govemment from and against all suits. 
claims and demands which may be brought or made by any person or persons in respect of any 

~ such damage, injury or disturbance . 
•. soe ~ .,-_, 
~!:.'?·._, '""'' ~·I .: , . 

• • 
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16. Not to obstruct working of other minerals. 

The lessee/lessees will exercise the liberties and powers hereby granted in such a manner as to 
offer no unnecessary or reasonably avoidable obstruction or interruption to the development and 
working within the said lands of any minerals not include in this lease and shall at all times 
afford to the Central and State Government and to the holders of prospecting licence or mining 
lease in respect of any such minerals or any minerals within any land adjacent to the said lands as 
the case may be reasonable means of access and safe and convenient passage upon and across the 
said lands to such minerals for the purpose of getting working developing and carrying away 
the same provided that the lessee/ll:ssees shall receive reasonable compensation for any 
damage or injury which he/they may sustain by reason or in consequence of the use of s~ch 
passage by such lessees or holders of prospecting licences. • 

17. Transfer of lease. 

(I) The lessee/lessees shall not, without the previous consent in writing of the State 
Government. 

(a) assign, sublet, mortgage, or in any other manner transfer the mining lease,or 
any right title or interest tbetein, or. 

(b) enter into or make any arrangement, contract or understanding whereby the 
lessee/lessees will or may be directly or indirectly financed to a substantial 
extent, by or under which the lessee's operations or undertakings will or 
may be substantially controlled by, any person or body of persons other than 
the lessee/lessees: 

"Provided that the State Government shall not give its written consent unless. 

(a) 

(b) 

the lessee has furnished an affidavit alongwith his application for transfer of 
the mining lease specifying therein the amount that he has already taken or 
proposes to take as consideration from the transferee: 

• • 
the transfer of the mining !ease is to be made to a oerson or body directly 
undertaking mining operations [No.l(33) 67-M-11 dated JOth March 1968). 

(2) Without prejudice to the above provisions, the lessee/lessees may, subject to the 
conditions specified in the provision to rule 35, of the said rules transfer this lease or any right, 
title or interest therein, to a person holding a certificate of approval an income-tax 
clearance certificate from the Income Tax Officer concerned, and the said valid clearance 
certificate on payment of a fee of rupees one hundred to the State Government. [No.I (25) 73 

~ MY! dated 28th November 1974]. 

~-4D' ~ 0/' ... , ~ . ·'~'": 7' '\ ,,· 
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Provided that the lessee/lessees shall make available to the transferee the origi'nal or certi 
copies of all plans off a bounded working in the area and in a belt 65 meters wide surr~ufll.ii 
its: 

Provided further that where the mortagee is an institution or a Bank or a corporation specified· 
Schedule Y,it shall not be necessary for any such institution or Bank or Corporation to hold 
said certificate of approval the said lncome Tax clearance certificate and said valid c 
certificate . 

(3) The State Government may, by order in writing, determine the lease at any time 
the lessee/lessees has/have in the opinion of the State Government, committed a breach of 
of the above provisions or has/have transferred the lease of any right, title or interest 
otherwise than in accordance with clause (2): 

Provided that no such order shall be made without giving the iessee/lessees a reaso 
opportunity of stating his/their. 

18. Not to be financed or controlled by Trust, Corporation, Firm or person. 

The lease shall not be controlled and the lessee/lessees shall not allow 
controlled by any Trust, Syndicate Corporation, Finn or person except with the written co 
of the Central Government. The lessee/lessees shall not enter into or make any 
compact or understanding whereby the lessee/lessees operations or undertaking will or r~ay 
carried on directly or indirectly by or for the benefit of or subject to the control of a'"ny 
Syndicate, Corporation. Firm or person unless with the written sanction given prior to 
arrangement compact or understanding being centered into or made of the Central 
and any or every such arrangement compact or understanding as aforesaid (Entered into or m 
with such sanction as aforesaid) shall only be entered into or made and shall aly<ays be subject 
an express condition binding upon the other party or parties thereto that on 'the occasion of 
state of emergency of which the President of India in his discretion shall be the sole judge 
shall be terminable if so required in writing by the State Government and shall in the event 
any such requisition being made be fo11hwith thereafter determined by the 
accordingly. 

19. Lessee shall deposit any additional amount necessary. 

Whenever the se1;urity deposit of Rs.2,000/- or any part thereof or any further sum berea 
deposited with the State Government in replenishment thereof shn!i be forf~ited or applied 
the Central or State Government pursuant to the power in hereinafter declared in that 
the lessee/lessees shall deposit with the State Government such further sum as may 
sufficient with the unappropriated part thereof to bring the amount in deposit with the 

• • 

~Government upto the sum of Rs.2,000/- ' 

~19..,, 
~-'1 ~. 

' !;1,--d,- . 
l_ ·-~ '<" \ . Ltd. 

45
3444



r-vaJw:mno unlicensed DynamicPDF feature. Click here for details. [4:0:eval] 

r-vu:-~-~·~· . 
2)'b'~~ r 2 o 3"7! 

'li~···-"" .......... ~~! 

20. Delivery of workings in good order to State Government after determination of lease. 

The lessee/lessees shall at the expiration or sooner detennination of the said term or any renewal 
thereof deliver up to the State Government all mines, pits, shafts inclines. drifts, levels 
waterways, airways and other works now existing or hereafter to be sunk or made on or under the 
s:aid lands except such as have been abandoned with the sanction of the State Government and in 
any ordinary and fair cause of working all engines, machinery, plant, buildings, structures, other 
works and conveniences which at the commencement of the said term were upon or under the 
said lands and all such machinery set up by the lessee/lessees below ground which Citlln~t be 
r•emoved without causing injury to the mines or works under the said lands (except such of the 
same as may with the sanction of the State Government have become disused) and all buildings 
and structures of bricks or stone erected by the kssee/lessees above ground level in good repair, 
order and condition and fit in all respects for further working of the said mines and the said 
minerals. 

21 (a) The State Government shall from time to time and all times during the said term have 
right (to be exercised by notice in writing to the lessee/lessees or pre-emption of the 
said minerals (and all products thereof) lying in or upon the said lands hereby deminised 
or elsewhere under the control of the lessee/lessees alld the lessee/lessees shall with all 
possible expedition deliver all minerals or products or minerals purchased by the State 
Government under the power conferred by this provision in the quantities as the times in 
the manner and at the place specified in the notice exercising the said right. 

(b) Should the right of pre-emption conferred by this present provision be exercised 
and a vessel chartered to carry the minerals or products thereof procured on behalf of 
the State Government or the Central Government be detained or demurrage at the 
part of loading the lessee/lessees shall pay the amoctnt due for demurrage according to 
the terms of the charter party of such vessel unless the State Government shall be 
satisfied that the delay is due to cause beyond the control of lesseellt>ssees. 

• 
(c) The price to be paid for all minerals or products of minerals taken in ~re­
emption by the State Government in exercise of the right hereby conferred shaH be the 
fair market price prevailing at time of pre-emption PROVIDED THAT in order to assist 
in arriving at the said fair market price the lessee/lessees shall if so required furnish to 
the State Government for the confidential information of the Govermnent particulars of 
the quantities descriptions and prices of the said minerals or products thereof sold to 
other customers and of charters entered intc for freight for carriage of the same and 
shall produce to such officer or officers as may be directed by the State Government 
original or authenticated copies of contract and charter parties entered into for the 
sale freightage of such minerals or products. 

~~\ ~'\' ' r.. ~ ' . ~ \ 
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(d) In the event of the existence of a State of war or emergency (of which ex 
President oflndia shall be the sole judge and a notification to this effect in the G 
India shall be conclusive proof), the State Government with the consentee 
Central Government shall from time to time and all times during the said term 
right (to be exercised by a notice in writin~ to the lessee/lessees) forthwith 
possession and control of the worls, plant machinery and premises of the 
on or in connection with the said lands or op..:rations under this lease and d 
possession or control the lessee/lessees shall confirm to and obey all directions 
or on behalf of Central Government or State Government regarding the 
employment of such works, plants, premises and mineral PROVIDE THA 
compensation which shall be determined in default of agreements by the 
Government shall be paid to the lessee/lessees for all loss or damage su 
him/them by reason or in consequence of the powers conferred by this cl 
PROVIDED ALSO that the exercise of such power shall not determine the 
hereby granted or affect to ter111s and provisic1ns of these presents further than 
necessary to give effect to the provisions of t]·,;s clause. 

22. Employment foreign nations. 
• • 

The lessee/lessees shall not employ, in connection with the th ining ope 
person who is not an Indian national except with the previous approval of the 
Government. 

23. Recovery of expenses incum!d by the State Government. 

If any of the works or matters which in accordance with the convents in that 
herein before contained are to be carried out or performed by the lessee/lessees be not so 
or performed within the time specified in that behalf, the State Government may cause 
to be carried out or performed and the lessee/lessees shall pay the State Government on 
all expenses which shall be incurred in such carrying out of performance of the same 
decision ofth·~ State Government as to such expenses shall be final. 

24. Furnishing of geophysical data. 

The lessee/lessees shall furnish 

(a) all geophysical data relating to mining fie!Js or engineering and ground water 
such as anomaly maps, section plans structures, contour maps, logging, collected 
during the course of mining operations to the Director Geological '"Survey 
Calcutta. 

All information pertaining to investigations of radio active minerals collected 
during the course of mining operations to the Secretary, Depa11ment of Atomic 
New Delhi. 

....... ,_~-·· .... , 
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The lessee shall submit from time to time or when required progress report to Director or 
Geology and Mining Gujarat State or to an officer authorised by him alongwith the samples of 
ores collected during Mining operation together with the analysis report. 

• • 
Data or information referred to above shall be furnished every year reckoned from the date of 
commencement of the period of the mining lease. 

25. The lessee/lessees shall not use sell the said mineral or deal it in whatsoever manner or 
knowingly allow any one to use or sell the said mineral or deal with it in whatsoever manner as 
minor mineral: 

Provided that on an application made to it in this behalf by the lessee/lessees the State 
Government is satisfied that having any regard to the inferior quality or such mineral, it cannot 
be used for any of the purposes by reasons of which it cannot be called a major mineral or that 
there is no market for such mineral as a major mineral, the State Government by order permit the 
lessee/lessees to dispose of the mineral in such quantity and on such terms and in such manner as 
may be specified therein as a minor mineral. 

PART. VIII 
The c:onvenants of the State Government 

I. Lessee/lessees may hold and enjoy rights quietly. 

• 
The lessee/lessees paying the rents, water rate and royalties hereby served and 

observing and performing all the covenants and agreements here in contained and on th:e part of 
the lessee/lessees to be observed and performed shall and may quietly hold and enjoy the rights 
and premises hereby demised for and during the term hereby granted without any unlawful 
interruption from or by the State Government, or any person rightfully claiming under. 

2. Acquisitional and of third parties and compensation thereof. 

If in accordance with provisions of Clause 4 of Part VII of this Schedu e the 
lesse:e/lessees shall offer to pay to an occupier of the surface of any pa11 of the said lands 
compensation for :my damage or i.njury which may ar;se for the pmposed opc!rations of the 
less~~e/lessees and the said occupi•er shail refuse his consent to the exercise of the right and 
powers reserved to the State Government and demised to the lessee/lessees by these presents and 
the liessee/lessees shall report the matter to the State Government and shall deposit with it the 
amount offered as compensation and if the Central/State Government are satisfied that the 
amount of compensation offered is fair and reasonable or if it is not so satisfied and the 
lessee/lessees shall have deposited with it such fu11her amount as the State and Central 
Government shall consider fair and reasonable the State Government shall order the occupier to 
allow the lessee/lessees to enter the land and to carry out such operations as may be necessary for 
the purpose of this lease. In assessing the amount of such compensation the State Government 

• 

all be guided by the principles of the Land Acquisition Act. • 

~ 
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3. To renew. 

Where the mining lease relates to any mineral not specified in the First Schedule to th 
Act it shall be renewable for one period not exceeding the period specified in sub-section (2 
of section 8, at the option of the lessee/lessees. 

Provided that the State Government may for reasons to be recorded in writing reduce the are 
applied for. 

lfthe lease is in respect of minerals specified in the First Schedule to the Act, renewal will t 
subject to the prior approval of the Central Government. .. • 

If the lessee/lessees be desirous of taking a renewed lease of the premises hereby demised or ar 
part or parts of them for a further terms from the expiration of the term herebytgranted and 
otherwise eligible, he/they shall prior to the expiration of the last mentioned term give to t1 
State Government Twelve calendar months previous notice in writing and shall pay the rent 
rates and royalties hereby reserved and shall observe and perform the several convenants ar 
agreements herein contained and on the part of the lessee/lessees to be observed ar 
performed upto the expiration of the term hereby granted. The state Government on receipt 
application for renewal, shall consider it ir. accordance with rule 28 of the said rules and sh< 
pass orders as it deems fit. In renewal is granted, the State Government will at the expense ortl 
lessee/lessees and upon his executing and delivering to the State Government if required 
counterpart thereof execute and deliver to the lessee/lessees a renewed lease of the said premis 
or thereof for the further term of 20 years at such rents, rates and royalties and on such terms a 
subject to such rents, rates and royalties and on such terms and subject to such convenants a 
agreements, including this present convenant to renew as shall be in accordance with I 

Mineral Concession Rules, 1960, applicable to L,'me_ S\-oY"l e. (Name of minera 
on the day next following the expiration of the terms hereby granted. (No.1 ( 19)71 M VI, da 
9th September I 97 I) 

4. Liberty to determine lease. 
.. . 

The lessee/lessees may at any time jetermine rhis lease by giving not less than 
calendar months notice in writing to the State Government or to such officer, or authority as 
State Government may specify in this behalf and upon the expiration of such notice prov 
that the lessee/lessees shall upon such expiration render and pay all rents, water r: 
royalties, compensation for damages and other moneys which may then be due and pay 
under these presents to the lessor or any other person or persnns and shall deliver, these pre~ 
to the State Government then this lease and the said term and the liberties powers and privil 
hereby granted shall absolutely case and determine but without prejudice to any right or ren 
of the lessor in respect of any breach of any of the convcnants or agreement<; contain~ 
these present. 

.. . 
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3. Penalty for repeated breaches of covenants. 
.::. ........ , ........ _!1,.._--~ 

In case of repeated breaches of covenants and agreements by the lessee/lessees for which 
notice has been given by the State Government in accordance with clause ( 1) and (2) 
aforementioned on earlier occasion, the State Government without giving any further notice may 
impose such penalty not exceeding twice the amount of annuzd dead rent specified in clause 2 
part V. 

4. Failure to fulfil the terms of leases due to "Force Majeure" 
• • 

Failure on the part of the lessee/lessees to fulfi I any of the terms and conditions of this 
lease shall not give the Central or State Government any c !aim against the lessee/lessees or be 
deemed a breach of this lease, in so far as such failure is considered by the said Government to 
arise from force majeure, and if through force majeure the fulfillment by the lesseeiiessees of any 
of the te1ms and conditions of this lease be delayed, the period of such delay shall be added to the 
period fixed by this lease. In this clause the expression, "Force Majeure" means Ap of God. war, 
insurrection, riot, civil commotion, strike, earthquake, tide, storm, tidal, wave, flood, lightening 
e>~plosion, fire earthquake and an other happening which the lesseei!essees could not reasonably 
prevent or control. 

5. Lessee/lessees to remove his/their properties on the expiry of lease. 

The lessee/lessees having first paid and discharged the rents, rates and royalties payable 
by virtue of these present may at the expiration or sooner determination of the said term or within 
six calendar months thereafter (unless the lease shall be determined under clauses 1 and::: of this 
part and in that case at any time not less than three calendar mo11ths nor more than six calendar 
months after such determination take down and removed for his/their own benefit all or any 
engines, machinery plants, buildings, structures, tramways ra1 \ways, and other works erections 
and convenience which may have been erected, set up or placed by the lessee/lessees in or upon 
the said lands and which the lessee/lessees is/are not bolmd to deliver to the State Government 

' . 
lllnder clause 20 of part VII of this schedule and which the Stait: Govermnent shall not dhire to 
purchase. 

6. Property !eft more than six months after determination of lease. 

~­
tt."G.Js.-~, 
.. -~s. 

lf at the end of sill. calendar months after the expiration or sooner de·:ermination of 
the said term under the provision contained in clause 4 of part VII of this Schedule 
become effective there shall remain in or upon the 5aid land any engines, machinery. 
plant bui \dings, structures, tramways, railways and other works, erection and 
conveniences or other property which are not required by the lessee/lessees in 
connection with operation in any other lands held by him/them under prospecting 
Licence or mining lease, the same shall, if not removed by the lessee/lessees within one 
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4.A The State Government may on an application made by the lessee/lessees permit 
him/them to surrender one or more minerals form his/their lease which is for a group of mineral~ 
on the ground that deposits of that mineral have since exhausted or depleted to such an exient 
that it is no longer possible to work the mineral economically, subject to the condition that the 
leassee. 

(a) makes an application for such surrender of mineral at least six months before the 
intended date of surrender; and 

(b) gives an undertaking that he will not cause any hinderance in the working of the mineral 
so surrendered by any other person who is subsequently granted a mining lease for that mineral. 
(No. M-11-152( 18)/61, dated 4th December, 1962). 

5. Refund ofSecurity deposit. 

On such date as the State Government may elect within 12 calendar months after the 
determination of this lease or of any renewal thereof, the amount of the security deposit paid in 
respect of this lease and then remaining in deposit with the State Government and not required to 
be applied to any of the purpose mentioned in this lease shall be refunded to the lessee/lessees. 
No interest shall run on the security deposit. 

I. Obstruction to inspection. 

PART -IX 
General Provisions 

• • 

In case the lessee/lessees of his/their transferee/assignee does/do not allow entry or 
inspection by the officers authority by the Central or State Government under clauses (i)- (j) of 
sub-rule (1) of rule 27 of said rule the State Government shall give notice in writing to the 
lessee/lessees requiring him/them to show cause within such times as may be specified in the 
notice why the lease should not be determined and his/their security deposit forfeited and if the 
lessee/lessees fails/fail to show cause within the aforesaid time to the satisfaction of the State 
Government, the State Government may determine the lease and forfeit the who

1
1e or part of 

the security deposit. 

2. Penalty in case o:· default roya'ty and breaches of •:onvenants. 

If the lessee/lessees or his/their transferee or assignee mJkes/make any default in 
payment of rent or water rate or royalty as required by sectio'' 9 of the Act or commits a breach 
'"\.( ~"'-'\ Cl.t the. c.o.nditions and covenants other than those referred to in covenant above the State 

Government shall give notice to the 1essee1'1essees req~\rrmg,'Tim,,\:n~Th\\>\)~~''e.\";""~~~~~~, 
royalty or remedy the breach, as the case may be, within sixty d:-~ys from the date of receipt of the 
notice and if the rent, water rate and royalty are not paid of or the breach is no remedied within 
sue\: peri?d· the State Go~emment may without prejudice to :my proceedings that may be tek~n 
agamst htm/them, determme the lease and forfeit the whole or part of the security deposit. 

~ 
~"''\ 
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Calendar months a:ter notice in writing requiring their removal hh bren 
given to the le~see/l<.:ssees by the State Government be deemed to becume 
the propeny of tile Stat,· Goverume.nt and may be sold or disposed of in 
such manner as the State Governmt.:nt shall t\eem fit wtthout liability to pay 
any comp~nsation or to account to the lessee/less('t::S 1n respect thereof.· 

7. Every uotice by these pre.seut-s r~quired to be giv<!n lll 

the lesse~/le~see~hall be:: given in writing to such pc:rsun resident on th ~ 
said land~ as the: k£see/kssees may appoint for thc- purpose of rc~cetYtng 
such notice and if there shall have br.::n no such ll.Jipointment then n::."rv 
such uoticc shall be sent to the Jessedlessees by registered post a.ddress<!d to 
the lesseeile.ssee.s ... 

At the address recorded in this lease or at such nth er aJJn,,s in India 2s their 
lesseelles~·.:es may from to time to time in writing to the Stute Govcrnme.ut 
designate for their ;eceipt of notice t:nd every such sen·ict shall be ~eem ~d 
to be pror.er aud vlilid :-;,rvice up;m th~ lesf:;!dk:i3:~" 11uJ shall t!Ol bt 
questioneJor chull<!ngi)J by him. 

I 

S. lf any event th::. orde-r of th:: SLH:: (jovernmen!' ar:- I~· 

vised revinved, or cancelled by tht Central Gov·~rnm ~nl in pursu:mcr of 
j)fOCeedin~ ~Linder chapt·n VII of th·~ Mintrul Con cess101~ Rules. 1:160. th~ 
lessee/ \es~;!es shall i10t be entitled tQ cvmpensation fc·r .Uly loss sustained 
by les:;ee/kssees in exerci~e of the powers and prtvdcg!, conferred upon 
him/them l··y ih.:s~ pr~s~nt. 

(3) In Sdt-odule-1 

• 

(b) In form ''L'' in para!\: .t!t:-r c\ • .,~j""thc. ~·oljt,.,... 

iug clues ~llall b~· adJed, liiltnely: (::A) Tln· ka~~ i· o~, .1~J ~\h1~1:bt.,+.,'J­
town oftl1•. Stu:: CiUJARAT (Name ofthc Stmt:) :wJ -,tl' ·,t to lh:·p,,: l:· 
siou uf An.ch: ::.~6 of tho: C•)llStitutio:l of1ndw. ill, h~·r·!\', .1gr~~J 11j~on i.·~ 
the lease <111 J tll e l:::::sr.r \h a~ 111 lh ;lt ev ( n t of Jn y tl:sp .i i·: 1:1 r: IJ!tvn lo t\1 c ;u r ,; 
under lht~ Las~. cvud:lton of ltu!ie, tl:-'.t!~e rt>La:,:Jbl~ 11nJ,r :he: iea.~e. wJ tn 

rt:SpcCt 0 f !o \! llll~tl;.r !OUch ~ll£ the rd~:~iOil ;h tp nf h.' \:;.1< ,. ;·.:: J th ~ \cs ;or. \iH' • • 

suits ton ;:i p.::;:!~\ ~r.,~l! b-= filled in tl:~ Civil Co :rb ;:\ V;z'Jt.().V~ 

(nuni<! ef the city) ur;J tl ~~ h~reby .;xpro· 

sive agrr:rd lrJt n::ith:>:r p;1rty shal] b·· t0mp:::t::t;l tu t"tk t1 ~:111 or bring .t·:; 

actiou ur fi'·; any l~•·titiun m place othn titan litt· cuurh :1. ·. ~J abov~ 

i !4 I 
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... •u po:;r. I! :;t·.liJlJ~ d\lt'' r.·. aatl..:tpatlun ruy,dt· .. 
rom t .: d~mi5~d hntl in ~ qo !Yn-D}- · ' ·· · 

year. ' pn 

Signed l·y. S ~~ ~hwt'n..i ku .. W>t\.1)_ ( t /~ S) 
Collellav, ::Ju~~j~~ . 

For :rnd nn bo:>haif'1ftho;> G!• l·rnar efCiljarat. 

in ~!te pr .:senct• of 

1: s~ A· k. M\A.Ie { ( G.e.l)L(j~~d) 

2: S.h"r\. M·~·(l6c._ ((y. Cle~J~--) 

. . 

l~~L-•! ~~I ··. 

'"']' 'J ' ""' 
(~ 

,..,.f.'!' Ull ... , ~ :"-. :. ,.. .... . 
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